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BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI

ORIGINAL APPLICATION  NO.  774  of   2022

IN THE MATTER OF: 

Gaurav Garg …Applicant

Versus 
Union of India & Ors.        …Respondents  

REPLY ON BEHALF OF RESPONDENT NO. 8 i.e. SYNERGY 

WASTE MANAGEMENT PVT LTD.  

MOST RESPECTFULLY SHOWETH: 

PRELIMINARY SUBMISSIONS: 

1. That present Original Application has been filed against operation 

of a ‘Common Bio Medical Waste Treatment Facility’ being run by 

the answering respondent in Meerut. The applicant has alleged two 

grounds to challenge the operation of ‘Common Bio Medical Waste 

Treatment Facility’ run the answering respondent. First contention 

of the applicant is that facility is run in non-industrial area. Second 

contention of the applicant is that facility requires the Environment 

Clearance which has not been obtained. Thus, admittedly, there is 

no deficiency in process of collection, storage, transport, treatment, 

disposal or any other form of handling of bio-medical waste in the 

‘Common Bio Medical Waste Treatment Facility’ run the answering 

respondent. 
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2. That the applicant has not disclosed the entire facts before the 

Hon’ble Tribunal and efforts have been made to mislead this 

Hon’ble Tribunal under the terms ‘non-confirming area’ and ‘need 

of Environmental Clearance’ in respect of the facility established in 

the 2002. Present application has been preferred only qua one 

Common Bio-Medical Waste Treatment Facility which is running 

for last 20 years with all valid permissions as per guidelines meant 

for running such facility. It is further humbly submitted that the 

Answering respondent is open to take further additional steps/ 

permissions as directed by the Hon’ble Tribunal after considering 

the facts and circumstances stated in the present reply.  

In all fairness, the applicant ought to tell the year of the 

Establishment of the Facility, its continuity and well management in 

the plant. Before coming to motive behind the present OA and recent 

judgments passed by the Hon’ble Supreme Court of India in this 

regard, the answering respondent wishes to place on record the 

relevant facts pertaining to establishment of ‘Common Bio Medical 

Waste Treatment Facility’ being run by the answering respondent, 

its operation with all requisite permissions obtained from time to 

time, ‘Environmental Clearance and its need’ in view of judgments 

passed by this Hon’ble Tribunal etc. The correct factual and legal 

position is narrated in succeeding paragraphs. 

3. In the year 2002, all the Hospitals with 50 & above bedded capacity 

in the country were asked to install a Bio-Medical Waste Treatment 
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Plant within their compound. But since operating a Bio-Medical 

Waste treatment plant was expensive and space consuming, 

therefore, hospitals decided to give their waste to the Common 

Treatment Facilities which was easier to them in terms of 

infrastructural costs and compliances. 

4. The answering respondent set up the ‘Common Bio Medical Waste 

Treatment Facility’ (hereinafter referred as to ‘Facility’ for sake of 

brevity) in the year 2002 on the land taken on lease from the Subharti 

Medical College as per provisions of the Bio-Medical Waste 

(Management and Handling) Rules, 1998 prevalent at that time. All 

the plant and machinery were established by the answering 

respondent. Since 2002, the answering respondent has been 

complying with all the statutory requirements issued by the State 

Pollution Control Board, Central Pollution Control Board and /or 

Ministry of Environment, Forest & Climate Change. 

It is submitted that at the time of establishing the said facility/ 

plant, it was established by fulfilling all legal and valid requirements 

as required by the State PCB.  At that point of time, the said facility 

was established on the land taken on lease from the adjoining 

hospital as per norms and guidelines. But over a period of 20 years 

lot of organized and unorganized residential colonies have been 

developed nearby because of population influx in the last 20 years 

but still the unit/ facility is being run as per norms and guidelines 

with valid Authorisation having validity w.e.f the year 2002 being 

extended from time to time till 2024. 
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5. That the facility in question has obtained authorization from Uttar 

Pradesh State Pollution Control Board under Bio- Medical Waste 

Management Rules from time to time, whose details are as under:  

Copy of latest authorization dated 08.01.2020 issued under Bio-

Medical Waste (Management and Handling) Rules, 2016 is annexed 

herewith as Annexure-R/1.   

S.No 
Authorization 

Issue Date 
Validity of Authorization 

1 ………..  31-12-2002 

2 10-03-2003 10-03-2004 

3 05-07-2004 04-07-2005 

4 20-09-2005 31-12-2007 

5 08-05-2008 31-12-2008 

6 12-11-2008 30-09-2009 

7 07-08-2009 31-12-2009 

8 09-07-2010 31-12-2010 

9 24-02-2011 31-12-2011 

10 30-03-2012 31-12-2012 

11 25-09-2013 31-12-2013 

12 09-07-2014 31-12-2015 

13 13.06.2016 31-12-2017 

14 27-12-2017 31-12-2019 

15 08-01-2020 31-12-2024 
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6. That the answering respondent has obtained Consent to Operate 

from Uttar Pradesh State Pollution Control Board under the 

provisions of the Water (Prevention & Control of Pollution) Act, 

1974 and the Air (Prevention & Control of Pollution) Act, 1981 

which is being extended from time to time. The current CTO is valid 

till 31st Dec., 2012. The history of all such CTOs is as hereunder: 

Consent Issued Under Air and Water Act 

S.No Air/Water Consent Issue Date 

Validity of 

Consent 

1 Air  24-12-2009 31-12-2009 

2 Water 24-12-2009 31-12-2009 

3 Air 09-11-2010 31-12-2010 

4 Water  09-11-2010 31-12-2010 

5 Air  30-09-2011 31-12-2011 

6 Water 30-09-2011 31-12-2011 

7 Air 09-07-2014 31-12-2015 

8 Water 09-07-2014 31-12-2015 

9 Air  06-04-2016 31-12-2017 

10 Water 06-04-2016 31-12-2017 

11 Air  27-12-2017 31-12-2019 

12 Water 27-12-2017 31-12-2019 

13 Air  10-01-2019 31-12-2022 

14 Water 10-01-2019 31-12-2022 
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Copy of latest CTO dated 10.01.2019 issued under the provisions of 

the Water (Prevention & Control of Pollution) Act, 1974 and the Air 

(Prevention & Control of Pollution) Act, 1981 is annexed herewith 

as Annexure-R/2 (Colly). 

It is regretful that as a panic reaction to filing of the present 

proceedings, the UPPCB rejected the application of renewal of 

Consent under the Air Act, 1981 and the Water Act, 1974 after 

31.12.2022 without any valid reason reason and affording an 

opportunity of hearing despite the fact that same was being renewed 

from time to time as stated above.     

7. That the answering respondent is providing services to 5,668 

numbers of government as well as private hospitals/ clinics/ 

maternities/ veterinaries & pathology centers from this facility. 

Livelihood of number of workers/employees is connected with the 

Facility in question. 

8. That the applicant has relied upon the Revised Guidelines dated 

21.12.2016 of the Central Pollution Control Board provisioned after 

14 years of the establishment of Facility in question. It is most 

respectfully submitted that provisions of the said policy cannot be 

said to have retrospective effect on the Facilities already established, 

in as much as, the provisions which are beyond the control of 

Facility Operator to meet them. Such Facilities are being set up with 

huge investments. It is humbly submitted that answering respondent 

is adopting the best technology to ensure that there is no adverse 

impact on environment and habitation in the vicinity. It is humbly 
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submitted that as per Central Pollution Control Board guidelines, it 

is not absolute mandatory to set-up such facility in designated 

industrial area only. It is most humbly submitted that such facility 

falls under the essential services which can be operated from the 

present site. The upgradation of technology was affected in 2014 

itself.  

9. That the answering respondent states that similar types of Common 

Treatment Facilities are operational all over the country and the list 

of the same is attached hereto, which makes it clear that the present 

facility being run by the answering respondent is legally feasible to 

be established in medical colleges/ hospitals as per CPCB 

guidelines. The details of such facilities being run are as under:  

Information of Common Bio-medical Waste Treatment 

Facilities run in Medical College/Hospital Campus : 

S.No Name of CBWTF's` State/UT 

1 M/s Central Hospital Longswal, 

Apeejay tea Tinsukia 

Assam 

2 M/s Oil India Hospital, Dibrugarh, 

Assam 

3 Assam Medical College Hospital 

Dibrugarh, Assam 

4 M/s IOCL Hospital AOD Digboi, 

Tinsukia Assam 
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5 M/s. Indira Gandhi Institute of Medical 

Sciences, Sheikhpura, Patna-800014 

(operated by M/s S.S. Medical System 

(I) (P) Ltd., Bihar 

Bihar 

6 M/s People College of Medical Science 

& Research Centre, Bhopal, Madhya 

Pradesh Madhya 

Pradhesh 7 M/s Bundelkhand Medical College, 

Sagar, Madhya Pradesh 

8 M/s J. A. Group of Hospital, Gwalior, 

Madhya Pradesh 

9 M/s Passo Environmental Solution Pvt. 

Ltd. S. No. 172, 173, 1741 YCM 

Hospital compound, Ground Floor San 

Tukaram Nagar, Pimpri Pune 

Maharashtra

10 M/s Life Secure enterprises, MIMER 

medical College, Talegaon, Dabhade 

pune, Maharashtra 

11 M/s Envirovigil TMC's Chhatrapati 

Shivaji Maharaj Hospital Campus, 

Thene Belapur Road, Kalwa Thane-

400605 Maharashtra. 

12 Christanand Hospital Brahmapuri, Tal. 

Brahmapuri Dist. Chandrapur 
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13 M/s Dr. Jagtap Hospital Pvt. Ltd. Gate 

No-280, A/P Dhangarwadi Tal- 

Khandala, Dist. Satara, Maharastra. 

14 M/s Shija Hospital & Research 

Institute, Langol, Lamphelpat Manipur 

      Manipur

15 M/s. MediAid Marketing Services, 

(SCB Medical College and Hospital 

Cuttack) Plot No. M-3/445, IRC 

Village Nayapalli PO. Bramunda 

Bhubaneswar 751003, Odisha 

Odisha 

16 M/s. Bio Tech Solution Behhampur 

(VSS Medical College and Hospital, 

Burla, Sambalpur) Jyoti Nagar, 2nd 

Lane Extn., Odisha 

17 M/s. MediAid Marketing Services, 

(MKCG Medical college and Hospital) 

Plot No. M-3/445, IRC Village 

Nayapalli PO. Bramunda Bhubaneswar 

- 751003 Odisha 

10. That the mandate for the environment clearance came into picture 

firstly in the year 2015 when by Notification dated 17.04.2015 in 

Entry 7 of the Schedule, Entry 7 (da) was inserted providing that all 

projects of Bio-Medical Waste Treatment Facilities require prior 

EC. It is humbly submitted that all the laws which affect substantive 

rights generally operate prospectively, if they affect vested rights 
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and obligations unless the legislative intent is clear and compulsive. 

Such retrospective effect has to be given where there are express 

words giving retrospective effect or where the language used 

necessarily implies that such retrospective operation is intended. 

11. That the answering respondent have been upgrading/ adding new 

technologies in the facility from time to time and the last up-

gradation was done in the year of 2014 before the Notification dated 

17.04.2015 was passed. Still the answering respondent fulfills all 

norms and guidelines meant for running such facility. It is pertinent 

to state that the Facility is being operated at the capacity of 

incinerators of 300 kg per hour since 2014 with all the valid 

authorizations and the same has been renewed from time to time as 

is evident from the chart given in the preceding paragraphs and still 

the facility is with the same capacity. 

12. That the answering respondent submits that the applicant incorrectly 

states that the owner of the plant must take Environment Clearance 

in accordance with law but the present Meerut plant in question 

being run by the answering respondent fulfills all the norms and 

guidelines and still does not fall under this category as no further 

upgradation has been done which requires to take Environment 

Clearance as per amendment of 2015 as is evident from the facts 

stated herein.  

13. That vide notification dated 17th April 2015, of the Ministry of 

Environment, Forest & Climate Change is not applicable on existing 
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units as has been held by Hon’ble this Tribunal in its judgment titled 

as D.Swamy vs. The Karnataka State Pollution Control Board 

& Ors in Application No. 169 of 2016 (SZ) dated 10th May, 2017 

which squarely covers the issue raised in the present application. 

The relevant paras are stated hereunder; 

“M/s GIPS biotech respondent  no 3 applied for consent to 

establish a common biomedical waste treatment facility. xxx 

Consent to establish work granted on 24.11. 2012. xxx 

meanwhile wide notification dated 17 four 2015. The Ministry 

of Environment, Forest and Climate change. Amended EIA 

Notification 2006 by inserting entry. Providing that. 

Environment clearance. Under EIA Notification, 2006 is 

required for establishing of a common biomedical waste 

treatment facility.” 

“para 3. application was filed under section 14 of the National 

Green Tribunal Act 2010, seeking the. Following reliefs: “To 

direct closure of the common biomedical waste treatment facility. 

Run by respondent  No. 3. on account of non compliance of the 

provisions of EIA Notification, 2006, as amended on 30.4.2015.” 

“Para 5. The SEIAA by proceedings dated. 1. 12. 2015. He 

should the directions under Section 5 of the Environment 

Protection Act 1986 to issue consent to establish for all such 

projects, attracting EIA Notification 2006 subsequent to the 

amendment, only after submitting prior EC.”  

“Para 26. The notification. Which was quoted above does not 

show that retrospective operation was intended.” If retrospective 
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operation is to be given for all such projects. Established prior 

to the date of amendment of the schedule to the EIA Notification, 

2006. Requiring prior EC, It would open the Pandora's box, as 

projects which have been established long back prior to the date 

of amendment would also require to take priority, which itself is 

impossible. As it was established earlier.” Xxx We have no 

hesitation to Hold that EIA notification. Dated 17.4.2015 has no 

Retrospective effect and would operate only Prospectively from 

17.4.2015.  

Xxxx 

“Para 29. Xxx we cannot hold that prior EC is required for all 

those projects which came into existence after 14.9.2006 and 

prior to 17.4..2015.”  

Para 33. xxx We cannot agree with the submission of the Learned 

Council appearing for the applicant that the consent to operate 

granted in favor of respondent 3 by the KSPCB on 11.2 2016 For 

the period of upto 30.6.2016 Or its subsequent renewal on 17.8. 

2016 for the period of upto 30.6.2021 are invalid.” 

Para 34. “the fact that the responder number 3 was having a 

valid consent to establish granted on 24.11.2012, a consent to 

operate which is valid up to 30.6.2016 and was also having a 

valid authorization under biomedical waste management and 

handling Rules 2016 is not disputed. The fact that they were 

subsequently renewed and in such circumstances, we hold that 

the applicant in the application has only contended that 

respondent # 3  has not obtained the Prior EC,  as the project of 
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CBWTF was included under entry 7(da) and not on the basis that 

prior EC is necessary under Entry 7(d) as originally stood before 

the amendment dated 17.4.2015 and at present there is valid 

consent under the Water (Prevention and Control of Pollution) 

Act, 1974 and Air (Prevention and Control of Pollution) Act, 

1981, and also authorization under Bio-Medical waste 

(Management & Handling( rules 2016 is not disputed as the 

amendment under S.O. 1142€ Not. Dated 17.4.2015  is only 

prospective and not retrospective. The common biomedical 

waste treatment facilities run by respondent 3 cannot be 

directed to be closed for want of EC. As the respondent no. 3 is 

having a valid Consent to Operate under The Water (prevention 

and control of pollution) Act 1974 and Air (prevention and 

control of pollution) Act 1981 and also the authorization under 

the Biomedical Waste Management and handling Rules 2016, we 

find no merit in the application. The application is dismissed  

with no order as to costs.” 

Copy of Judgment dated 10.05.2017 passed by Co-ordinate Bench 

of this Hon’ble Tribunal in OA No.169/216 (SZ) titled as D. Swamy 

Vs Karnataka State Pollution Control Board is being annexed 

herewith as Annexure-R/3.  

14. That the applicant has further relied upon Order dated 20.09.2021 

passed by the GoI, MoEF&CC which directed the SPCBs to not 

renew the Consent, if industrial unit required to obtain the EC has 

not obtained the same. It is most respectfully showeth that said order 
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is in respect of those units which required Environment Clearance 

as per EIA Notification of 2006 but were permitted to be established 

by the SPCB by issuing CTE/CTO in ignorance of requirement of 

EC. For example, Formaldehyde units were required to obtain the 

Environment Clearance as per EIA Notification dated 14.09.2006, 

but those were established with CTE/CTO granted by SPCBs in 

State of Rajasthan, Uttar Pradesh, Punjab, Haryana etc. Later on, 

after realizing irregularity, they were asked to obtain Environment 

Clearance. In respect of such cases, the Order dated 20.09.2021 was 

passed.  

It is humbly submitted that even order dated 20.09.2021 of 

MoEF&CC does not postulate about retrospective effect of EIA 

Notification dated 2006 and/or Notification dated 17.04.2015. it is 

worthwhile to mention here that even in case of Formaldehyde units 

requiring prior Environmental Clearance as per EIA Notification, 

2006 but established without the same and getting the CTO from the 

Board, was dealt with by the Hon’ble Supreme Court of India in 

Civil Appeal No.4795/2021 (M/s Pahwa Plastics Pvt Ltd. & Anr. 

Vs Dastak NGO & Ors.). The Hon’ble Supreme Court of India 

permitted the operation of said units with persuasion of the 

application for Environment Clearance. 

15. That the applicant is guilty of suppression of facts and has not 

approached this Hon’ble Tribunal with clean hands and antecedents 

because already the opponents in connivance with and at the behest 

of such kind of applicant have got filed a complaint before this 
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Hon’ble Tribunal bearing O.A. No. 165 of 2022 titled as Vinod 

Khanna Vs State of U.P. which was disposed off vide order dated 

5.4.2022 in which similar allegations were made only against the 

answering respondent and this Hon’ble Tribunal has issued general 

directions to the State and has called for the report after having gone 

through the report of Oversight Committee headed by Justice SVS 

Rathore in O.A. No. 180/2021 in Mukul Kumar Vs State of U.P. & 

Ors., thus this Hon’ble Tribunal has already issued directions for 

compliance by the competent authority therefore 

the  present original application is liable to be dismissed on this 

score only qua the answering respondent. 

16. That the present application is based on incorrect facts and has been 

filed with oblique motive just to harass the answering respondent. 

The present application is not bonafide one rather the Applicant has 

mislead this Hon’ble Tribunal by suppressing the material and real 

facts from this Hon’ble Tribunal including general directions issued 

by this Hon’ble Tribunal in similar application filed against the 

answering respondent the details of which has been given in the 

preceding paragraph. 

17. That Answering respondent’s existing facility is running as per the 

guidelines issued by the Central Pollution Control Board. The 

answering respondent has always adhered to all applicable 

guidelines and shall comply with all the guidelines whatsoever 

mandated by the State Pollution Control Board from time to time. 
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18. It is further humbly submitted that the Answering respondent is open 

to take further additional steps as directed by the Hon’ble Tribunal 

after considering the facts and circumstances stated in the present 

reply. 

19. That it is submitted that the present O.A. filed by the applicant is not 

maintainable as the same is without any cause of action in favour of 

the applicant and against the answering respondent and is abuse of 

the process of law hence deserve to be dismissed on this score alone. 

CREDENTIALS/ANTECEDENTS OF PRESENT APPLICANT 

20. That no cause of action has arisen in favour of the applicant and 

against the answering respondent as there is neither any privity of 

contract nor any public interest is involved thus it is not in the 

interest of principles of natural justice and reasonableness to 

entertain interested litigation being filed in collusion with and at the 

behest of interested parties. 

21. That opponents of the answering respondent are bent upon 

destroying the business of answering respondent since long time. 

That on several occasions such frivolous attempts have been made 

by instituting false complaints and cases at their behest raising guns 

on others shoulders.  

22. That the concern of the applicant is not protection of environment 

but rather his sole intention is closure of legally run facility of 
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answering respondent. Thus, motive of the applicant is highly 

deceptible and OA ought to be rejected in terms of various 

authoritative pronouncements of Hon’ble Supreme Court of India. 
[

23. That one ought not to be allowed to approach this Hon’ble Tribunal 

for settling personal scores and if they do so, the same should be 

rejected/ dismissed with exemplary costs. Proceedings under the 

NGT Act should not be allowed to be misused by the Persons like 

the applicant. The Honorable Tribunal must ensure that fabulous and 

private interests Should not be masqueraded as genuine claims and 

be cautious when examining locus standi and must look into the 

bonafides of the party in terms of recent judgment of the Hon’ble 

Supreme Court of India in Esteem Properties Private Limited 

versus Chetan Kembley (2022 SCC Online SC 246). 

24. That the answering respondent has sought clarification from SEIAA 

to obtain Environmental Clearance for CBWTF existing prior to 

17.4.2015 vide its letter dated 17.11.2022 and reminder letter dated 

24.11.2022 which has been considered by the SEIAA in its meeting 

dated 2.1.2023. The minutes of the meeting of State Expert Impact 

Assessment Authority U.P. held on 2.1.2023 considered the 

representation at Item no. 2 and observed as under:  

2. Letter of Mr. Neeraj Agarwal dated 24.11.2022 and 17.11.2022 
regarding clarification to obtain environmental clearance for 
CBWTF existing before 17.4.2015. 

“SEIAA  gone through the letter of Sh Neeraj Aggarwal Director 

Synergy waste Management Private Limited regarding the above 
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subject in which they have informed that existing CBWTF facility is 

in operation since 2002. MoEFCC vide its amendment S.O. 1142(E) 

dated 17.4.2015 made further amendment to the notification of the 

GoI no. S.O. 1533 (E) dated 14.9.2006 inserting biomedical waste 

treatment facility as 7(da). 

Hence. SEIAA opined that the project proponent should proceed as 

per EIA notification, 2006, (as amended).” 

Thus it is clear that the existing units established prior to 2015 does 

not require EC as per amendment 2015 and still the answering 

respondent is ready and willing to take the same from SEIAA as per 

rules as stated supra. Copy of minutes of the meeting of State Expert 

Impact Assessment Authority U.P. held on 2.1.2023 is being 

annexed herewith as Annexure-R/4. 

25. To summarize, the answering respondent is law abiding entity and 

operating the Facility in question with requisite permission, 

authorization and with adequate safeguards. The applicant is open 

to obtain any other permission and to adopt other safeguards as 

directed by this Hon’ble Tribunal or suggested by the UP State 

Pollution Control Board.   

REPLY ON MERITS 

1. That contents of para no. 1 need no comments. 

2. That contents of para no. 1 need no comments. 

3. That in reply to para no. 3 of the OA, it is humbly submitted that 

present OA does not involve any question of law which requires 
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adjudication from this Hon’ble Tribunal. The contents of 

preliminary submissions may kindly be treated as part and parcel of 

the present para as those are not being repeated herein for the sake 

of brevity. The contents of all sub paras are false and concocted by 

an interested litigant for ulterior motives for causing losses to the 

answering respondents at the behest of or in connivance with some 

interested parties.  

4. That contents of para no. 4 and its sub paras are wrong, false, 

concocted and denied in toto to the extent those are contrary to 

record and which have not been expressly admitted by the answering 

respondent in the present reply. The answering respondent craves 

leave to refer and rely upon the averments made hereinabove and 

further craves leave to file specific reply in its additional affidavit if 

required or directed by this Hon’ble Tribunal.  

5. That the contents of para no. 5 are wrong and denied in toto in view 

of preliminary submissions and averments made in the preceding 

paras of this reply as neither this raises any substantial question of 

law nor any violation of any environmental laws. 

6. That contents of para 6 are matter of record and appreciation of 

applicable laws. It is submitted that the jurisdiction of this Hon’ble 

Tribunal cannot be allowed to be mis used by interested litigants for 

their ulterior motives as stated in the preceding paras thus the present 

is liable to be dismissed with heavy costs. 

7. That the contents of para no. 7 are wrong and denied in toto in view 

of preliminary submissions and averments made in the preceding 
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UTTAR PRADESH POLLUTION CONTROL e0ARD  

• 

Nom %els: bait 

"%MVP 

) 

Titql`f o 
Ret. No. ......... . 6 . /7)2 4- — 

To, 

-IA? 9 
Dale ... .. . .. . 

fyiaNnmy Waste MarlAgementiNvlbtd. 
1,t-earIA-siif Ali Rod  
New Delhi 

foeility-for-(Galleetian-R-eeep4an, Storage, -T-r-eat men t , Transport 
and p

o
iss'l of Bio-Medical Wastes) under the provisions of Bio-Medical Waste) Rules, poo  

Sir, 
- 7P-tease refer to your application dated 04..07.05. Your applicatioh has been examined and 

authorizaticiti is tieing issuedsubjeet as under:- 
1. Pile niirriber of authorization and date of issue.... 'CA- :42144/64/ /' 
2. MIS Synergy Waste Management Pvt. Ltd Subharti Institute of Medical -Sciences Campus, 

Subharti Puram, Bye Pass Road„ Dist Meerut. is.  here by granted an authorization to operate 
a facility for collection, reception, storage, transport and dispOsal,of bio-medical waste in the 
premises situated is mentioned above . 

3. 1. . This authorization. shall be in force for a period up to 31.12.2007 from the date of issue of this 
letter. link shall apply for renewal of authorization 4 months before expiry of this 
authorization. • 

4. The facility shall include Incinerator 50.:Kg per hour capacity, AutaClave.30 Kg per hour 
capacity , Shredder 50 Kg per hour capacity. and Effluent Treatment Plantof 1000 It. per day 
capacity . 

5. This authorizatiOn is subject to the conditions stated below and to such other conditions as 
may be specified in the rules for the time•being in force under the Environment (Protection) 
Act, 1986. 

6. from 
Meerut,Muzaffarnagar,Saharanpur,Ghaziabad,Gautam Buddha Nagar .1:ransP°11ed  
Biomedical waste shall be collected 

Terms and conditions of Authorization  
i) The authorization shall comply with provisions of the Environment (Protection Act, 1986 and 

the rules made there under. 
ii) The authorization or its renewal shall be produced for inspection at the request of an officer 

authorized by the prescribed authority. 
iii) The person authorized shall not rent, lend, sell, transferor otherwise transport the bio-medical 

waste without prior permission of the authority. • 
iv) Any unauthorized change in personnel, equipment or working conditions as mentioned in the 

application by the person authorized shall constitute a breach of his authorization. 
v) It is duty of the authorized person to take prior permission of the prescribed authority to close 

down the facility. 
vi) Hospital waste various categories as mentioned in schedule-I. Of Bio-Medical Waste 

rule,1998 (as amended) shall behandled as per treatment and disposal facilities mentioned in 
said rules. 

vii) Bio-Medical Wastes must be segregated as per schedule-11 
viii) Schedule-1V (Rule-6) shall be fully complied. 
ix) Annual report shall be submitted in form-11 regularly. 
x) The authorized agency must ensure full compliance of prescribed standards for treatment and 

disposal. 

f"A 

1497,4 , lv If6' , Picup Bhawan, 3rd Floor, 8-Block, Vibhuti Khand, 

•Gontti Nagar, Lucknow - 226 010 

Phone : 2720831. 2720828, 2720691, 2720681 
Fax : 0522-2720764 

*gement Pvt.Ltd e-mail info@uppcb.coth 
wwwpppc!^ 4  

     

28, 2720691 , 2720681 

IOzS7nexgy Mate  
r-Z>41-1 : 05 4 

; info@ uppcb:com 
w ww. upp CD ;born 

173



FotSynergy Waste Mhlaemer,r  Pvt,Lre 

treeto! 

--rnu C996-- 

3 

xi) Emission analysis report for incineration shall be sent within three months of issue of this 
letter. 

xii) Complete details of disposal of waste sharps iimedicines must be sent separately. 
xiii) All other solid and liquid wastes which are not covered pnder bio-medical wastes 1998 must 

also be properly handled and managed so !hit no adverse impact on the environment takes 
place. 

x iv) Every year stack attached to incinerate shall be-got monitored by an authorizedlab approved-
by U.P.P.C.B. 

xv) Needle cutters shall be installed at all places segregated waste shall be treated in autoclave, 
shredder, chemical treatment and incinerate Air (Pollution Control System attached to 
incinerate shall be in working condition and be operated all tW time). - 

xvi) Remaining works for secured land fill shall be completed immediately. Boundary/ fencing 
shall'also be provided in the remaining part. 

xvii) Complete details of the facility alongwitli specification and capacity .of incinerator, 
thermoclave etc. certified'by manufacturer shall be submitted within a month of issue of this 
letter along with certificate of the manufaCturer regarding performance of the equipment. 

xviii) Provision for graphic or computer recording  devices, which will automatically, and 
• t-c4.0#4MOusly monitor and record dates, time of day, load identification number and operating 
•:*/3a#104ters throughout the entire length of autoclave/ thermoclave cycle•  shall be done within 
a initiiii`of issue of this letter. 
Validation test (spore jesting and routine test for thennociave shall be performed regularly. 

is regarding this as adopted shall be sent Within a month. 
ted biomedical waste shall be kept stored beyond a period of 48 'hours after its 

n. If for any.reason it becomes necessary to store the waste beyond the prescribed 
ission as per provisions of Xl)e BMW rules must be obtained. 

xxi) Treated waste shall be disposed off as per provisions of the BMW rules  
xxii) The list of members of CBMWT: shall be sent to H.O.Lucknow and Meerut every three 

months. 

Yo furs  

(Dr. CS 
r &tertiary 

Copy to Regional Officer, U.P.Pollution Control Board, Meerut for information and net eAsary action. 

Chief Environmental Vogineer(Circle-3). 
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UTTAR PRADESH POLLUTION CONTROL BOARD 

*Pi ficr Z ‘7.* 
Na.  1- 9 9-1517 

To, VP. Synergy Waste Management Pvt. Ltd, 
1/5-B, 11 Floor, Asaf Aii Road, 
New Delhi-110002 

f4110 
Date  

Sub: Amilunrizatiesa fur operating facility for (Collection, Reception, Storage, 
Treatment,Transport and Disposal of Bio Medical Wastes) under the 
provisions of Bio-Medical Waste Rules, 1998 Amended Rule-2000. 

Please refer to your application dated 01-12-07. Your application has been examined and 
authorization is being issued subject as under:- 
1. File number of authorization and date of issue  °  2.1..N7a  V-̀'1'404.-41-4•10-1-(13-44- a-3 A-- 
2. M/s Synergy Waste Management Pvt. Ltd. Subharti Institute of Medical Sciences 

Campus, Subharti Puram, Bye Pass Road. Distt. Meerut is here by granted an 
authorization to operate a facility for collection, reception, storage, transport and disposal 
of bio-mcdical waste in the premises situated as mentioned above. 

3. This authorization shall be in force for a period up to 31.12.2008 from the date of issue 
of this letter. Unit shall apply for consent Air/water and authorization for proposed site of 
CBMWTF before its operation. 

4. The facility shall include Incinerator 50 kg per hour capacity, Autoclave 30 kg per hour 
capacity, Shredder 50 kg per hour capacity and Effluent Treatment Plant of 1000 It. per 
day capacity. 

5. This authorization is subject to the conditions stated below and to such other conditions 
as may be specified in the rules for the time being in force under the Environment 
(Protection) Act, 1986. 

6. Biomedical waste shall be collected, transported from Meerut, Muzaffamagar, 
Saharanpur, Gliaziabad, thulium Buddha Nagar. 

Terms and conditons of Authorization  
i) The authorization shall comply with provisions of the Environment (Protection Act 1986 

and the rules made there under. 
ii) The authorilation or its renewal shall be produced for inspection at the request of an 

officer authorized by the prescribed authority. 
iii) The person authorized shall not rent,lend,sell,transfer or otherwise transport the bio-

medical waste without prior permission of the authority. 
iv) Any unauthorized change in personnel.equipment or working conditions as mentioned in 

the_ application by the person authorized shall constitute a breach of his authorization. 
v) It is duty of the authorized person to take prior permission of the prescribed authority to. 

close down the facility. 
vi) Hospital waste various categories as mentioned in schedule-1 Of Bio-Medical Waste 

rule, I 998(as amended) shall be handled as per other provisions of the act. 
vii) Bio-Medical Wastes must be segregated as per schedule-11 
viii) Schedule-1V (Rule-6) shall be fully complied. 
ix) Annual report shall be submitted in form-11 regularly. 
x) The authorized agency must ensure full compliance of prescribed standards for treatment 

and disposal.... 

Sir, 
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xi) All other solid and liquid wastes which are not covered under bio-medical wastes l 449 
must also be properly handled and managed so that no adverse impact on dr 
environment lakes place... 

xii) No untreated biomedical waste shall be kept stored beyond a period of 48 hours oiler its 
generation. if for any reason it becomes necessary to store the waste beyond the 
prescribed period,permission as per provisions of the BMW rules must be obtained. 

xiii) Treated waste shall be disposed off as per provisions of the BMW rules only.. 
xiv) Emission analysis report for incineration shall be sent within three months of issue of this 

letter.. 
xv) Complete details of disposal of waste sharps/ medicines must be sent separately.. 
xvi) Every year stack attached to incinerate shall be got monitored by an authorized lab 

approved by U.P.P.C.B.. 
xvii) Needle cutters shall be installed at all places segregated waste shall be treated in 

autoclave, shredder, chemical treatment and incinerate Air (Pollution Control System 
attached to incinerate shall be in working condition and be operated all the time). 

xviii) Remaining works for secured land fill shall be completed immediately. 
Boundary/fencing shall also be provided in the remaining part. 

xix) Complete details of the facility alongwith specification and capacity of incinerator, 
thermoclave etc. certified by manufacturer shall be submitted within a month of issue 
of this letter along with certificate of the manufacturer regarding performance of the 
equipment. 

xx) Provision for graphic or computer recording devices, which will automatically, and 
continuously monitor and record dates, time of day, load identification number and 
operating parameters throughout the entire length of autoclave/thermoclave cycle 
shall be done within a month of issue of this letter.. 

xxi) Validation test (spore testing mid routine test for thermoelave shalt be performed 
regularly. Details regarding this as adopted shall be sent within a month.. 

xxii) The list of members of CBMWF shall be sent to H.O. Lucknow and Meerut every 
three months.. 

Yours faithfully, 

t Or—C,FrrEt unitj 
Member Secretary. 

Copy to . 
Regional Office,U.P. Pollution Control Board, Meerut for information and necessary 

action. 

Chief Environmental Engineer 

ForSynergy Waste Man\ 
\I 

rem' 

t.Lte 
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UTTAR PRADESH POLLUTION CONTROL BOARD 

MIMIMIPPONOMMINIM6 

MESON at a. 

7kti 770 Z5--C-->  (a 

net. No  
ailb - 1/4-1-• 1A,-„,97 

To, 

klich 

Dal°  I a  

M/s. Synergy Waste Management l'vt. Ltd, 0 
1/5-B, 11 Floor, Asaf Ali Road, 
New Delhi-110002 

Sub: Authorization for operating facility for (Collection, Reception, Storage, 
Treattnent,Transport and Disposal of Bio Medical Wastes) under the 
provisions of Ilin-Mcdical Waste Rules, 1998 Amended Rulc-2000. 

Sir, 
Please refer to your application dated 06-8-08. Your application has been examined and 

authorization is being issued us under:- 

2. M/s Synergy Waste Management l'vt. Ltd, Village- Kashi, Partapur, Gangol, Road, , 
eg 1. File number of authorization and date of issue  . 1c1 A-24y 4-4- 3-41_?__ 

Distt. Meerut is here by granted an authorization to operate a facility for collection, 
reception, storage, transport and disposal of bio-medical waste in the premises situated as 
mentioned above. 

3. This authorization shall be in force for a period up to 30.9.2009 from the date of issue of 
this letter. Unit shall comply conditions issued in consent Air/water and authorization. 

4. The facility shall include Incinerator 50 kg per hour capacity, Autoclave 30 kg per hour 
capacity, Shredder 50 kg per hour capacity and Effluent Treatment Plant of 1000 It. per 
day capacity. 

5. This authorization is subject to the conditions stated below and to such other condition's 
as may be specified iu the rules for the time biing in force under the Environment 
(Protection) Act, 1986. 

6. Biomedical waste shall be collected, transported.  from Meerut, •Muzaffarnagar, 
Saharanpur, Ciliaziabad, Gautam 13uddha Nagar, Bulandsbahar, 13aglipat upto 10,000 
13eds at the approved rate by. preseribed authority, but not beyond a radius of 150 Kms. 
within the state jurisdiction: 

Terms and conditons of Authorization  
i) The authorization shall comply with provisions of the Environment (Protection Act 1986 

and the rules Made there under. 
ii) The authorization or its renewal shall be produced for inspection at the request or an 

officer authorized by the prescribed authority. 
iii) The person authorized shall not rent,lend.sell.iransfer or otherwise transport the bio-

medical waste without prior permission or the authority. 
iv) Any unauthorized change in tic MI 111;1111, 4 ;41 personnelxquipmeni 

the applicat ion by the person aiIIhorized shall constitute a breach of hi,: nthori7;ition. 
I 00. • (II i•ti s• ;II l• ./.1111;‘,;%11 i'S  

closc down the faeiliiy 
Ir•T;1••1 ••••11,4 • ••r; ttttt • I.•11. • 4,1l•/1111{. I (11.  

rule, 99E(as amended) shall be haildled ac per other provisions of the art. 
 I Is,..•  oT•tit I •It•  I •4:11 ,rti114‘. 11 • 

viii) Schedule-IV chall fully complied. 
ix) Anneal repnrt *11:111 he submitted in fOrm-11 ree,ularly. 

Pic-g1 13havynn, 3rd Plr.or, 11-13lock khand, 
Gonili Nagai, alcknov..,  2213 010 

Phone 7?08031, 2720820, 2720891, 2720651 
P  • .Ltd Fax 0522-2720764 

joIntri/uoncb.com  
Won ;;11 , .,...vvv.nooch.ccan 

Directrir 
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x) 1 he authorized agency must ensure lilll compliance of prescribed standai(Is IM treatment 
and disposal. 

xi) All oilier solid and liquid wastes which arc not covered under hio-medical wastes 1998 
must also be properly handled and managed so that no adverse impact on the 
environment takes place. 

x i i)	 No untreated biomedical waste shall he kept stored beyond a period of 48 hours :tiler its 
generation. If for any reason it becomes necessary to store the waste bey ond the  
prescribed period,permission as per provisions of the BMW rules must be obtained. 

xiii) Treated waste shall be disposed off as per provisions of the BMW rules only.. 
x iv)	 Emission analysis report lor incineration shall be sent within two months of issue ()I' this 

letter.. 
xv) Complete details of disposal of waste sharps/ medicines must be sent separately.. 
xvi) Every year stack attached to incinerate shall be got monitored by an authorized lab 

approved by U.P.P.C.B.. 
xvii) Needle cutters shall be installed at all places segregated waste shall be treated in 

autoclave, shredder, chemical treatment and incinerate Air (Pollution Control System 
attached lo incinerate shall be in working condition and he operated all the lime). 

xviii) Remaining works for secured land fill shall be completed imme(liatel). 
Boundary (fencing shall also be provided in the remaining part. 

xix) Complete details of the facility alongwith specification and capacity of incinerator, 
thermoclmo etc. etsrlifivd I y malurfa...- turer shall he submitted ithiu ru,,Mb. 
4,1. this letter ;dom., with certificate of the mannlacinek.a- t' or OW 

Prevision for praphic or conpuier dovieec, hid) will 111110111:111C1111V ;Ind 
c,quinuomly ru..mitor and I (.dal...-. time c,f da), 
,,poratinn 11al-m1u.111.c ihr4mpliwil II .4 II It.i• e..11:.• miforitivoillteimoch‘,,  rtrlr 
• t,••11 •,r 1.•...• 

Nxi) Valirtationroct rcpon, 4(.0;119  and 1:111ilop reir thermoo.lave chat I poi 1, .r mod 
rcguhrl:), .111 • 

VXii) Thy. lict (1f.  illeillherc of CUNI qh:111 he cent to II O. I ii know Meetlif l'‘ery 
'duct. 

) 

(Ty (1) 

Yours faithfully. 

(F)' mot ) 

Member Secretary. 

action. 
Regional Office,t1.P. Pollution Control Board, Meerut for information and necessary 

15(c" Chic viroirgental Engineer 

)44.4.  --Lgeat  viite 

• 
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Picup Bliawan, 3rd Floor, B-Block, Vihhuti Khan 
Gomti Nagar. Lucknow - 226 0 

Phone : 2720831, 2720828, 2720691. 27206 
Fax : 0522-27207 

Pvt.Lte e-mail : into@uppcb.col rtt, 
web Site : www.uppcb.com.:Ydv 

. . 
N 

Sub 

KS FAX NO. :2356187 Aug. 07 2009 04: 57AM P1 

ck-TR-  W471-  W q,N u kzr,i 0 
UTTAR PRADESH POLLUTION CONTROL BOARD 

).-6 C9/4  c!: 02-0 5//i L__ /cn 
O - Date  

MIs Synergy Waste Management Pvt. Ltd, 
I/5-B, rind Floor, Asaf Ali Road, 
New Delhi .  

A tithoriTation for operatinz facility for (Collection, Reception, Storage, Treatment, 
Transport and Disposal of Ilio Medical Wastes) under the provisions of Bio-Medical 
Waste Rules. 1998 Amended Rule-2000.  

Please refer to your app:ic-ation dated -06.1.2009 Your o:Iplication has been examined and 
authorization is being issued subject as under - 

. File number of authorization and date of issue  Oc9/6110./"7-/W/6114/PiX  
2. M/s Synergy Waste Management Pvt. Ltd. Subharati Institute of Medical Sciences 

Campus, Subharati Puram, Bye Pass Road, Distt. Meerut is here by granted an 
authorization to operate a facility for collection, reception, ttorafie, transport and disposal 
of bio-medical waste in premises situated as mentioned above. . 

3. This authorization shall be in force for a period up to_  31.12.2009 from the date of issue of 
this letter. Unit shall. apply for renewal of authorization 4 months before expiry of this 
authorization. 
The facility shall include Incinerator 50 Kg. per hour capacity, Autoclave 50 Kg. per cycle 
capacity, Shredder 50 Kg per hour capacity and Effluent Treatment Plant of 1.000 It. per 
day capacity. 

5 This authorization is subject to the conditibns stated below and to such other conditions as 
may be, specified in the rules for the time being in force under the Environment 
(Protection) Act,'1986. 

6. Sio-medical waste shall be collected, transported for Meerut, Muzaffarnagar, Saharanpur, 
Ghaziabad, Gautam Buddha Nagar, Btilandshahar, Baghpat upto 10,000 Beds at the 
approved rates by prescribed authority, but not beyond a radius of 150 Kms. with in the 
state jurisdiction 

Terms and conditions of Authorizatjpn 

i) The authorization shall comply with provisions of the Environment (Protection Act 1986 
and the rules made there under. 

ii) The authorization or its renewal shall he produced for inipection at the request of an 

officer authorized by the prescribed authority. 
iii) The person authorized shall not rent, lend, sell transfer or otherwise transport the bio-

medical waste without prior permission of the authority • 
iv) Any.  unauthorized change in personnel equipment or working conditions as mentioned in 

the application by the person authorized shall constitute a breach of his authorization. 
v) It is .duty of the authorized person. to take prior permission of the prescribed authority to 

close down the facility 
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• 
vi) Hospital waste various categories as mentioned in schedule-I of Bio-Medical Waste rule, 

1998 (as amended) shall be handlCd as per treatment and disposal. facilities mentioned in 
said rulei. 

vii) Bio- Medical Wasted must be segregated as per schedule-11 
viii) Schedule-IV (Rule-6) shall be fully complied. 
ix) Annual report shall be submitted in form-1 l regularly. 
x) The authorized agency must ensure full compliance of prescribed standards for treatment 

and disposal. 
xi) All other solid and liquid wastes which are not covered under bio-medical wastes t998 

properly handled and managed so that no adverse impact on the environment takes place 
xii) No untreated bio medicals waste shall be kept stored beyond a period of 48 hours after its 

generation: If for any reason it becomes necessary to store the waste beyond the prescribed 
period, permission as per provisions of the BMW rules Must be obtained. 

...,Trented waste shall be disposed off as per provisions of the BMW rules only 
xiv) The list of members of.CBMWF shall be sent to H.O. Lucknow and meerut every three 

months. 
xv) Emission analysis report for incineration shall be sent within three months of issue of this 

letter. 
xvi) Complete details of disposal of waste sharps/medicines must be sent separately7 
xvii) Every year stack attached to incinerate shall be got .Monitoied by an authorized lab 

approved by U.P.P.C.B. 
xviii) Needle cutters shall be installed at all places segregated waste shall be treated in autoclave, 

shredder, chemical treatment and incinerate Air (Pollution Control. System attached to 
incinerate shall be in working condition and be operated all the time) 

xix) Remaining works for secured land fill shall be completed immediately. Boundary/fencing 
shall also he provided in the remaining part. 

xx) Complete details of the facility along with specification and capacity of incinerator. 
thermoclave etc. certified of the manufacturer regarding performance of the equipment. 

xxi) Provison fOr graphic or computer recording devices which will automatically and 
continuously monitor and record dates, time of day, load identification number and 

operating parameters throughout the entire length of autoclave/thermoclive cycle shall be 

44 • 
done within a. month of issue of this letter. 

xxii) Validation test (spore testing and routine test for thermoclave shall be performed regularly. 
Details regarding this as adopted shall be sent within a month. 

xxiii) Agency should submit proposal for shifting to vill..- Kashi, Partapur, Gangol Road, Meerut 

within 3 months. 

Yours faithfully. 

(Dr. aft) 
M mbeilithtary 

Regional Office . Pollution Control Board, Meertit for information and necessary action 

Chief Environmental Engineer 
Circle-3 • 

.Ltd 

kir- • 
tor. s

t: 

Copy to 
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UTTAR PRADESH POLLUTION CONTROL BOARD 

C L/ /1:41-co,2 

Ref —3/e/3) 
z  

refer to tour appliqiLiAll dated li.2.301(i. Your application has beet examined and authortio" *ion it 
being issued subject as under:- 4ri;i40/0.10) 
File minter of authorization and date of issue !PO b41.-V'ff/c  
A's Synertkv Waste Management At Ltd &literati Institute of O1ediail Sciences Campus. Subleitau 
Poulin. Bye Pass Road. Disu Wenn is here by granted an authorization to operate a facility: for 
collectiou, naceptiol storage. transport .end disposal of bier-maltill waste m previews situated as 
mentioned above 
This authorionion shall be in force fora period up to 31.12,2016f:um the date of issue of this kner, Urn 
WWI apply for renewal of anthoriummi 4 months Iva fere eVity of this eudicriutioti. 
The facility shall include Incincrarcal00 Kg. per hour capacity. Autoclave 50 Kg per cycle capacity. 
Shred&T fit) Kg per hour taspaelitY and Effluent TretiOncut Plant of 1000 IL pm-  dirysPacity - 
This authorization is subject to the conditions staled below and to such odter oratditions as may be 
specified in the roles for the time being in fol:C under the errstroommt (Promilon, Aix. I 
Bitainedical waste shall be Crilleac& transported for Meerut. Muyaffarnagni, SaharEmpur, Cihriziabad_ 
Cautam Buddha Nagar, tInlandshaistr. Baghpas mac 10,000 Beds at the approved rates  by prescribed 
authority. but not beyond a radius of I'M Km, with in the state jurisdiction 

Toms  and conditions of Atititorizaltion 

The authorization shall comfil,. with provisions of the Environment (Protection Act 1936 and the 
rules made there under. 
lite authorization or Its mnewal shall  be  produced for inspwien et the request of art officer 
authoriAxi by the  prescribed  authority. 
The person authorized shall not rent, kind. sell transfer or otherwise tionspon the boa-medical waste 
without prior permission of the authority. 
Any unauthorized change in personnel cquipourd or working conditions as mentioned in the 
appliroinon by the person authorized shall constitute a breach of his authorization, 
It is duty of the authorized person to take prior permission of the prescribed authority to close down 
the facility, 
Hospital waste various categories At mentionixt in schedule-i Stu-Medical Waste  rule. 1994 (at 
,intended; shall be handled as liCr treattaterli and disposal facihttes mentioned In said rules. 
B'.o- Medical Wasted must be segregated as per schedule-11 
Schedule-TV tRule.to shall be fully complied 
Mutual report shall be sobovillod in fonn-1,1 regularly 
The authorized agency must rirsure full compiLinte of pre scribod standards for treatment and 
disposal 
All other solid and liquid wastes n Melt ore not covered under bioonedical waste 1998 properly 
handled and managed so doll no &lime impact on the environment takes place. 

To. 
rte's Synergy Waste, Management Pvt. Ltd. 
1/5-B, Ilod Floor, Asaf 41I Road, 

Neu- Delhi 
Sub: Authinization for atm:oleo /Panto for tcrillection. ReCeMiLpn. Stioraiee‘  treatment. Imitator' 

and Disouo.41 of Rio Medical  \N  u4te.$) under the provision% of Hitp-Vieditall Waste Rukti, I998 

Amended Rutc-20110. 

cq 

4 

t. 

S 

ii 

L'.I 

'111 

si r 

I 

CI 

'`fit Tao. 7-'-c foiM lOrS, 
iirta1  'rm.  itrW 226 010 
71:rral 2720631, 2720828, 2720691.  2720681 
*nu 0522-2720764 

: hfoeuppcb,com 
eta I4T7 • %mew moot% root 

k,OLS:7 Ci07.= '7nr 6  

Pinup Bhawan, 3rd Floor, Vitatnita Khaed 
Gorrt Nagar, Lucknow - 226 010 

Phone 2720831, 2720828, 2720091, 2720681 
Fax M22-272D764 

e-mail befog ppcb.corn 

Let9s2azso:  "ON xt t4)11nd iHcsinw i oiot— NO.td 

tit Pvt.Ltd, 

titre' CtOr. 
PDF created with pdfFactory trial version www.pdffactorv.com   
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No unirvatoi bio iiaslc shall be kepi stored beyond a period of 46 Wars Aar its generatuan. 
If fat mason bewmcs neccrar) 10 store the witstc beyond the preScribed period, permisivon as 
p.7r provistotis or the 10.1w riles 1711151 be obtained, 

vitt. Treated waste shall be di spused of as per provisions; of the BMW rides tankr, 
The Ina of nteinticTN of ('ENSVa shall be semi° KO, taniftorov andineerlit may three months 

M I Omission taralysis rcpon for tnvineracon :Juin he nett within three months cillautior this lelisx 
Complete details or disposal of waste sh,ripsmodielocs must be Sent separatel)'. 

,), I rear stack au.tchcd m innerate shall he got monitored by aktelthOtiied lab ,approyed by 
t. P P.C. B. 

ficiiii) \Cecile cullers shall be installed at all platy v.4tegaied waste shall L, wooed to auhx.lave, chtedikr 

neat iii and  inane  ata Air (Pollution (-antral Sysirin attached in incinerate drill be in 
oorktuf 4oettlition and he, operated all ik time) 

xix) Remaining works for te;•urr.r1 land fill Anil be completed uneoirprewium-sltall alto 
be provided in toe remaining inn 

x) C'ttinplete druds of lactlit along %oh speed-I.-anon and espies[} of incinerator diemiociaie etc 
et1111" of the PiLlInifaeluiCr regarding pet rornsancc of theiaquipuK-ur. 

414 Prosison for graphir; m computer rcoordiog d.i irc5 ainninantall and zoonniionelv 
monitor slid record d:itrs tone or this toad identification mintier and Opt.ittpLIg, pantmettrs 
throughout the entire ttmg113 cat nutudfac!thamoclit%t cycle share be dir k: nit ui  i  month stir  iunc of 
tin.; Irtia 

Vkii) Valithitson test (spore testing Lind routine test reounitothove,44 be peirletrnetreSiderty. Mends 
trgarchng tens as 4doi1en Ocill be sent within a moll 1:. 

• Cape to 

Your). fitithfulli 

CSIShart 
Member Secremn 

al'fai e., 11 Ptilhidon.(~o1 Board. tifeerm for infomiation and rie.x.s$ary action 

Chief Emirniunental Engineer 
Circle- 

-"Fmk corr 

PDF created with pdfFactory trial version www. pdffactorv. corn  
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\ic-K1' V--4W Met,tUul 414 
UTTAR PRADESH POLLUTION CONTROL BOARD 

Re 
Ref. No  No ie /3/0 41•1A) it (.7 9 0 /1 

To, 
M/s Synergy Waste Management Pvt. Ltd. 
1/5-B, lind Floor, Asaf Ali Road, 

New Delhi.  
Sub: Authorization for operatin2 facilitv for (Collection, Reception, Storage, Treatment. 

Transport and Disposal of liio Medical Wastes) under the provisions of Bio-Medical Waste 
Rules, 1998 Amended Rule-2000.  

Sir. 
Please refer to your application dated 18,9.2010. Your application has been examined and 
authorization is being issued subject as under:- 
File number of authorization and date of issue..0.6?/..M.g.CrA4../.8t.0..-.1.4:1V.-.42.TrAte./03 az-2-/1 

3. M/s Synergy Waste Management Pvt. Ltd. Subharati Institute of Medical Sciences Campus, 
Subharati Puram, Bye Pass Road, Distt. Meerut is here by granted an authorization/to operate a 
facility for collection, reception, storage, transport and disposal of bio-medical waste in premises 
situated as mentioned above. 

4. This authorization diall be in force for a period up to 31.12.2011 from the date of issue of this 
letter. Unit shall apply for renewal of authorization 4 months before expiry of this authorization. 

5. The facility shall include Incinerator 100 Kg. per hour capacity, Autoclave 50 Kg. per cycle 
capacity, Shredder 50 Kg per hour capacity and Effluent Treatment Plant of 1000 It. per day 
capacity. 

6. This authorization is subject to the conditions stated below and to such other conditions as may be 
specified in the rules for the time being in force under the Environment (Protection) Act. 1986. 

7. Bio-medical waste shall be collected, transported for Meerut, Muzaffarnag,ar, Saharanpur. 
Ghaziabad, Gautam Buddha Nagar, Bulandshahar, Baghpat upto 10,000 Beds at the approved 
rates by prescribed authority, but not beyond a radius of 150 Kms. with in the state jurisdiction. 

Terms and conditions of Authorization 

The authorization shall comply with provisions of the Environment (Protection 
Act 1986 and the rules made there under. 
The authorization or its renewal shall be produced for inspection at the request 
of an officer authorized by the prescribed authority. 
The person authorized shall not rent, lend, sell transfer or otherwise transport the 
bio-medical waste without prior permission of the authority. 
Any unauthorized change in personnel equipment or working conditions as 
mentioned in the application by the person authorized shall constitute a breach 
of his authorization. 
It is duty, of the authorized person to take prior permission of the prescribed 
authority to close down the facility. 
Hospital waste various categories as mentioned in schedule-) of Bio-Medical 
Waste rule, 1998 (as amended) shall be handled as per treatment and disposal 
facilities mentioned in said rules. 
Bio- Medical Wasted must be segregated as per schedule-11 
Schedule-IV (Rule-6) shall be fully complied. 
Annual report shall be submitted in form-11 regularly. 
The authorized agency must ensure full compliance of prescribed standards for 
treatment and disposal. 

Richq 1:W4, z4 i9, A.-  401'6h . -RPM 177g, 

LA 777, via.g14,  - 226 010 
v-Tin : 2720831, 2720828, 2720691, 2720681 

:0522-2720764 
: info@ uppeb. co in FOTSTnertr Wa ste 

rove : www.uppcb.com  

Picup Bhawan, 3rd Floor, B-Block, Vibhuti Khand, 
Gomti Nagar, Lucknow - 226 010 

Phone : 2720831, 2720828, 2720691, 2720681 
Fax : 0522-2720764 

e-mail : into@uppcb.com  
Web Site : www.uppcb.com  
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xi) An other solid and liquid wastes which are not covered under bio-medical 
wastes 1998 properly handled and managed so that no adverse impact on thc 
environment lakes place. 

xii) No untreated bio inedicals waste shall be kept stored beyond a period of 48 
hours after its generation. If for any reason it becomes necessary to store the 
waste beyond the prescribed period, permission as per provisions of the BMW 
rules must be obtained. 

xiii) Treated waste shall be disposed off as per provisions of the BMW rules only. 
xiv) The list of members of CBMWF shall be sent to H.Q. Lucknow and rneerut 

every three months. 
xv) Emission analysis report for incineration shall be sent within three months of 

issue of this letter. 
xvi) Complete details  of disposal of waste sharps/medicines must be sent separately. 
xvii) Every year stack attached to incinerate shall be got monitored by an authorized 

lab approved by U.P.P.C.B. 
xviii) Needle cutters shall be installed at all places segregated waste shall be treated in 

autoclave, shredder, chemical treatment and incinerate Air (Pollution Control 
System attached to incinerate shall be in working condition and be operated all 
the time) 

xix) Remaining works for secured land fill shall be completed immediately. 
Boundiuylfencing shall also be provided iu the remaining part 

xx) Complete details of the facility along with specification and capacity of 
incinerator, thernmehrve etc. certified of the manufacturer regarding 
performance of the equipment 

xxi) Provison for graphic or computer recording devices litich will automatically 
and continuously monitor and record dates, time of day, load identification 
number and operating parameters throughout the entire length of 
autoclaveithermoclave cycle shall be done within a month of issue of this letter. 

xxii) Validation test (spore testing and routine lest for thermoclave shall be performed 
regularly. Details regarding this as adopted shall be sent within a month. 

Yours (faithfully, 

(Dr. C1 14.h..40-------  
„,Mernar Secretary. 

Copy to 
Regional Office , U.P. Pollution Control Board, Meerut for information and necessary action. 

Chief Environmental Engineer 
Circle-3 

NOrS7nergy  Waste  Manag 

1)1 r• • rf,  

CPpr 
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UTTAR PRADESH POLLUTION CONTROL BOARD 

rNEVe--V,A. — m /46Y243//-7f2—  Flel, No 
A-4w 
Date ..... 

 

  

To, „ 
Mis Synergy Waste Management ./‘./t. Ltd, a 

1/5-13, Ilnd Floor, Asaf Ali Road, 

New Delhi 

Sub: Author izution for Ineerlitim facility for (Collet tionia_Reesptiort. Storage, Treatment, Transportund 

Dis al of Ulu 1VJedicnl 'Wastes limier the roVisions of Bin-Nfedieal Waste Rides 1998 Amende 

2000. 

Sir, 
Please refer to your application datod 03-1011 Your application has been examined and authorization is being 

4 This authorization shall be in force for a period up to 31.12.2012 from the date of issue of this letter. Unit shell 

3. Mis Synergy Waste Management Pvt. Ltd. Sublierati Institute of Medical Sciences Campus. Subharati 
2. File number of authorization and dote of isstre.(2e5VEYeeKae/d/b./iV.6.v-erre407/031/2- 227- 

storage, transport and disposal of bio-medical waste in premises situnted as mentioned above, 

issued subject as under:- 

Bye Pass Road, Dive. Meerut is here by granted an authorization to operate a facility for collection. reception, 

apply for renewal of authorization 4 months before expiry of this authorization, 

5. The facility shall include Incinerator 100 Kg. per hour capacity, Autoclave 50 Kg. pa cycle capacity, Shredder 50 

Kg per hour capacity and Effluent Treatment Plant of 1000 It. per day capacity. 

0. This authorization is subject to the conditions scared below and to such other conditions as may be specified hi the 

rules for the time being in force under the Environment (Protection) Act, 1986. • 

7. Die-medical waste shall be collected, transported for Meerut, Muzaffarnagar. Saharanpur. Ghaziabad. Gaut= 

$uddha Nagar, Bulandehahar, 13aghpat upus 10,000 Beds at the approved rates by prescribed authority, but not 

beyond a radiu,s of ISO Kms with in the state jurisdiction. 

Terms and condlatins of Authorization 

The authorization shall comply with provisions of the Environment (Protection Act 1986 and 

the rules mode there under 
The authorization or its renewal shall be produced for inspection at the request of an officer 

authorized by the prescribed authority. 

The person authorized shall not rent, (end, sell transrer or otherwise transport the bin-medical 

waste without prior permisskin of the authority. 

Any unauthorized change in personnel equipment or working conditions as mentioned in the 

application by the person authorized shall constitute a breach of his authorization. 

tio It is duty of the authorized person to take prior permission of die prescribed authority to close 

down the facility. 

1.1ospittil waste various categories as mentioned in schedule-1 of Bin-Medical Waste rule, 1998 

(as amended) shall be handled as per treatment and disposal facilities mentioned in said rules. 

Di°. Medical Wasted must be segregated as per schedule-1 

Schedule-1V (Rule-6) shall be fully complied. 

Annual report shall be submitted in form-I 1 regularly. 

The authorized agency must ensure Rill compliance of prescribed standards for treatntent and 

disposal, 

t: 

ltrir! ate, 17fta irq, itISVW 11(74, 
'41F, etII us, - 225 010 

IMPT ; 2720031, 2720826, 2720691 272068 I 
*SFR :0522-2720784 

Info° uppcb.corn 1067nerill Waste Ma na 
1111r4 t vmw,uppcb.com  

t d U.122692I10:01  

Plcup Bhawan, 3rd Floor, &Block, Vlbhut1Khand, 
Gornti Nagar, Lucknow - 226 010 

Phone 2720831, 2720828, 2720691, 2720881 
Fox :0622-2720704 

evt.Ltd e-mail : InloQuppob.com  
Web SIto www.uppcb.com  

ene ;NOW 92 tig 21E12-e:IW-DE 
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xi) All other solid and liquid wastes which are not covered under bio-mediud wastes 1998 
properly handled and managed so that no adverse impact on the environment tikes place. 

xi i) No untreated bio medicals waste shall be kept stored beyond a period of 4/3 hours eller its 
generation. If for any reason it becomes necessary to store the waste beyond the prescribed 
period, permission as per provisions of the BMW rules must be obtained. 

xi ii) Treated waste shall be disposed off as per provisions of the BMW rules only. 
xiv) The list of members 0 r CBMWF shall be sent to FLO. Lucknow and meerut every three months. 
xv) Emission analysis report for incineration shall be sent within three months of issue of this letter. 
xvi) Complete details of disposal of waste sharps/medicines must be sent separately, 
xvii) Every year stack attached to incinerate shall be got monitored by an authorized lab approved by 

U.P.P.C.B. 
xviii) Needle cutters shall be installed at nil places segregated waste shall be treated in autoclave, 

shredder, chemical treatment and incinerate Air (Pollution Control System attached to incinerate 
shall be in working condition and be operated all the time) 

xix) Remaining works for scoured land fill shall he completed itnmediately. Boundary/fencing shall 
also be provided in the remaining part. 

xx) Complete details of the facility along with specification and capacity of incinerator, thermoclavc 
etc. certified of the manufacturer regarding performance of the equipment. 

r(i) Provison for graphic or computer recording devices which will automatically and continuously 
monitor and record dates, time of day. load identification number and operating parameters 
throughout the entire length or autoelnve/therrnoclave cycle shall be done within a month of 
issue of this letter. 

xxii) Validation test (spore testing and routine test tor thermoctave shall be performed regularly. 
Details regarding this as adopted shall be sent within a mouth. 

Yours faithfully, 

(Dr 
Monib- • ry 

Copy to 
Regional Office , U.P. Pollution Control Board, Meerut for information and necessary action. 

Chief Environmental Officer 
Circle-3 

GET 

a'd USE2692TT0:01 
:Wald 92:hi 2T02-de1-02 
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To, 
M/s Synergy Waste Management Pvt. Ltd., 
Subharti Medical College Campus, 
Subhartipuram, 
Meerut. 

Sub: 'Authorization for operating facility for(Collection,Reception, Storage,Treattnent, 
Transport and Disposal of Bio Medical Wastes) under the provisions of Rio-Medical 
Waste Rules, 1998 Amended Rule-2000.  

Sir, 
Please refer to your application dated 18-09-2012. Your application has been examined and 
authorization is being issued subject as under:- 
File number of authorization and date of issue2319.1.2.ratat.0.74.f(2.4.0.5.511$...obi..24--)9 

1. M/s Synergy Waste Management Pvt, Ltd., Subharti Medical College Campus, ubhartipuram, 
Meerut is here by granted an authorization to operate a facility for collection, reception, 
storage, transport and disposal of bin-medical waste in premises situated Subharti Medical 
College Campus, Subhartipuram, Meerut as mentioned above. 

2. This authorization shall he in force up to 31/12/2013 and the unit shall apply for renewal of 
authorization at least 3 months before expiry of this authorization. 

3. The facility shall treat total incinerable Bio- Medical Waste quantity 35.756 Tons per month 
and autoclave 1.244 Tons per month. The total quantity of Bio- Medical Waste shall not 
increase 35.756 Tons per month. 

4. This authorization is subject to the conditions stated below and to such other conditions as may 
be specified in the rules for the time being in force under the Environment (Protection) Act, 
1986. 

5. Bio-medical waste shall be collected, up to 10,000 beds at the approved rates by Prescribed 
authority, but not beyond a radius of 150 Kms. with in the state jurisdiction. 

Terms and conditions of Authorization 
I. The authorization shall comply with provisions of the Environment (Protection Act 1986 and 

the rules made there under. 
II. The authorization or its renewal shall be produced for inspection at the request of an officer 

authorized by the prescribed authority. 
III. The person authorized shall not rent, lend, sell transfer or otherwise transport the bio-medical 

waste without prior permission of the authority. 
IV. Any unauthorized change in personnel equipment or working conditions as mentioned in the 

application by the person authorized shall constitute a breach of his authorization. 
V. It is duty of the authorized person to take prior permission of the prescribed authority to close 

down the facility. 
VI. Hospital waste various categories as mentioned in schedule-I of Bio-Medical Waste rule, 1998 

(as amended) shall be handled as per treatment and disposal facilities mentioned in said rules. 
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'uf 5 
VII. Bin- Medical Waste must be segregated as per schedule-11 

VIII. Schedule-IV (Rule-6) shall be fully complied. 
IX. Annual report shall be submitted in form-1 1 regularly. 
X. The authorized agency must ensure full compliance of prescribed standards for treatment and 

disposal. • 
XI. All other solid and liquid wastes which are not covered under bio-medical wastes 1 99g 

properly handled and managed so that no adverse impact on the environment takes place. 
XII. No untreated bio medicals waste shall be kept stored beyond a period of 48 hours after its 

generation. If for any reason it becomes necessary to store the waste beyond the prescribed 
period, permission as per provisions of the BMW rules must be obtained. 

XIII. Treated waste shall be disposed off as per provisions of the BMW rules only. 
XIV. The list of members of CBMWF shall be sent to 14.0. Lucknow every three months. 
XV. Emission analysis report for incineration shall be sent within three months of issue of this 

letter. 
XVI. Complete details of disposal of waste sharps/medicines must be sent separately. 

XVII. Every year stack attached to incinerate shall be got monitored by an authorized lab approved by 
U.P.P.C.B. 

XVIII. Needle cutters shall be installed at all places segregated waste shall be treated in autoclave, Al  
shredder, chemical treatment and incinerate Air (Pollution Control System attached to 
incinerate shall be in working condition and be operated all the time) 

XIX. Complete details of the facility along with specification and capacity of incinerator, thermo 
lave etc. certified of the manufacturer regarding performance of the equipment. 

XX. Provision for graphic or computer recording devices which will automatically and continuously 
monitor and record dates, time of day, load identification number and operating parameters 
throughout the entire length of autoclave/thermo lave cycle shall be done within a month of 
issue of this letter. 

XXI. Validation test (spore testing and routine test for thermoelave shall be performed regularly. 
Details regarding this as adopted shall be sent within a month. 

Yours faithfully, 

(J.S. Yadav) 
Member Secretary. 

Copy to:- Regional Office, U.P. Pollution Control Board, Meerut for information and necessary action. 

Chief Environmental Engineer 
Circle-3 

ForSyriergy Waste Mani Pvt.Ltd. 
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UTTAR PRADESH POLLUTION CONTROL BOARD 
T.C.-12,V, VI131-111TI KIIAND, GOMTINAGAR, LUCKNOW. 

Ref. /C-3/Iaz/Meertit-3 I /14 Dated  

To, 
M/s Synergy Waste.Management Pvt. Ltd, 

, Subhartipuram Medimical Collage Campus, 
Subhartipuram, Meet-Lit. 

Sub: Authorization for operating facility for Collection, Reception, Storage, 
Treatment, Transport and Disposal of Bio Medical Wastes under the 
provisions of Bio-Medical Waste Rules, 1998 Amended Rule-2000.  

Sir, 
Please refer to your application dated 8-1-14on the subject mentioned above. 

Your application has been examined and authorizaztion is being issued subject as 
under:- 
1- NI/s Synergy Waste Management Pvt. Ltd, Subhartipuram Medical College 

Campus, Subhartipuram, Meerut. 
is hereby granted and authorizaton to operate a facility for collection,reception , 
storage, transport and disposal of bio-medical waste in premises situated at 
Subharti Medical College Campus, Subhartipuram, Meerut as mentioned above. 

7_ This authorization shall be in force up to 31-12-2015. 
3. This authorization is subject to the conditions stated below and to such other 

conditions as may be specified in the rules for the time being in force under the 
EnVironmment (Protecton)Act. 1986.   

Terms and conditions of Authorization  

The authorization shall comply with provisions of the Environment (Protection Act 
1986 and the rules made there under. 
The authorization or its renewal shall be produced for inspection at the request of an 
of authorized by the prescribed authority. 

iii The person authorized shall not rent, lend, sell transfer or otherwise transport the 
bio-medical waste without prior 'Del-mission of the authority. 

iv Any unauthorized change in personnel, equipment or working conditions as.  
mentioned in the application by the person authorized shall constitute a breach of 
this authorization. 

v It is the duty of the authorized person to take prior permission of the prescribed 
authority to close clown the facility. 

VorSynergy Waste Mon ascryt  Pvt.Lta 
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vi Hospital waste of various categories as mentioned in schedule-I of Rio-Medical 

Waste rule, 1998 (as amended) shall be handled as per treatment and disposal 

facilities mentioned in said rules. 
vii Bio- Medical Wasted must be segregated as per schedule-1 of BMW Rules, 1998 

viii Schedule-IV of The Bio-Medical Waste (Management & Handling) Rules-1998 
shall be fully complied. 
ix Annual report shall be submitted in form-11 regularly. 
x All other solid and liquid wastes which are not covered under bio-medical wastes 

Rules 199$ properly handled and managed so that no adverse impact on the 
environment takes place. 

xi No untreated bio medicals waste shall be kept stored beyond a period of 48 hours 
alter its generation. If for any reason it becomes necessary to store the waste 
beyond the prescribed period, permission as per provisions of the BMW rules must 
be obtained. 

xii Treated waste shall he disposed ollas per provisions of the BMW rules only. 
xiii The list of members of CBMWF shall be sent to H.O. Lucknow and toRegional 

Office %Meerut every three months. 
xiv Emission analysis report for incineration shall be sent within three months of issue 

of this letter. 
xv Complete details of disposal of waste sharps/medicines must be sent separately. 
xvi Every year stack attached to incinerator shall be got monitored by an authorized 

lab approved by U.P.P.C.B.. 
xvii Complete details of the facility along with specification and capacity of 

incinerator, thermoclave etc. certified of the manufacturer regarding performance 
of the equipment. 

xviii Provison for graphic or computer recording devices which will automatically and 
continuously monitor and record dates, time of day, load identification number 
and, operating parameters throughout the entire length of autoclave/thermoclave 
cycle shall be done within a month of issue of this letter. 

xix Validation test (spore testing and routine test for thermoclave shall be performed 
regularly. Details regarding this as adopted shall be sent within a month. 

Yours faithfully, 

(J.S.Yadav) 
Member Secretary. 

Copy to 
Regional Office , U.P. Pollution Control Board, Meerut for information and 
necessary action. 

Chief Environmental Officer, Circle-3 

rotSvriergy Waste Manage  vt.Ltd, 
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UTTAR PRADESH POLLUTION CONTROL BOARD via Ur at Iffl 

7i6 
Ref. No..  

To, 

1 c- I V?o-n - 08 e •eyuq.10-e ) (;) 

  

Date  

M/s Synergy Waste Management Pvt. Ltd, 
Subhartipuram Medical Collage Campus, 
Subhartipuram, Meerut. 

Sub: Authorization for operating facility for Collection, Reception, Storages  
Treatment Trans rt and Dis osal of Bio Medical Wastes under the 
provisions of Bio-Medical Waste Rules, 1998 Amended Rule-2000. 

Sir, 
Please refer to your application dated 07/01/2016 on the subject mentioned 

above. Your application has been examined and authorizaztion is being issued subject 
as under:- 
1- M/s Synergy Waste Management Pvt. Ltd, Subhartipuram Medical College 

Campus,Subhartipuram, Meerut is hereby granted and authorizaton to operate a 
facility for collection,reception, storage, transport and disposal of Bio-Medical 
Waste maximum quantity 40 Ton per month (including all categories of the bio 
medical waste) in premises situated at Subharti Medical College Campus; 
Subhartipuram, Meerut as mentioned above. 

2- This authorization shall be in force up to 31-12-2017. 
3.	 This authorization is subject to the conditions stated below and to such others  

conditions as may be specified in the rules for the time being in force under dui.  
Environmment (Protecton) Act.1986.. 

Terms and conditions of Authorization 
i	 The authorization shall Comply with provisions of the Environment (Protection Act 

1986 and the rules made there under. 
ii The authorization or its renewal shall be produced for inspection at the request of an 

officer authorized by the prescribed authority. 
iii The person authorized shall not rent, lend, sell transfer or otherwise transport the 

bio-medical waste without prior permission of the authority. 
iv Aiiy unauthorized change in personnel equipment or working conditions asp  

mentioned in the application by the person authorized shall constitute a breach. •44 
this authorization. 

v It is the duty of the authorized person to take prior permission of the prescribed 
authority to close down the facility. 

vi Hospital waste of various categories as mentioned in schedule-1 of Bio-Medical 
Waste rule, 1998 (as amended) shall be handled as per treatment and disposal 
facilities mentioned in said rules. 

vii Bio- Medical Wasted must be segregated as per schedtile-1 of BMW Rules, 1998. 

tttit. - 12 1, f441-it eiud, *sr& WM', rOaTnell, Waite MngiA 
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Environmental Engineer, Circle-3(I/c) 
iforS3rneto Waste Mona 

t-)/ ctor. 

viii Schedule-IV of The Bio-Medical Waste (Management & Handling) RuleS-1998 
shall, be fully complied. 

ix Annual report shall be submitted in form-11 regularly. 
x All other solid and liquid wastes which are not covered under bio-medical waste 

Rules 1998 properly handled and managed so that no adverse impact on the 
environment takes place. 

xi No untreated bio medicals waste shall be kept stored beyond a period of 48 hourS, 
after its generation. If for any reason it becomes necessary to store the wash 
beyond the prescribed period, permission as per provisions of the BMW rules muss  
be obtained. 

xii Treated waste shall be disposed off as per provisions of the BMW rules only. 
xiii The list of members of CBMWF and the category wise Bio-Medical Wash.  

provided by them shall be sent to Board Head Office, Lucknow and to Regional 
Office,U.P.Pollution Control Board Meerut every three months. 

xiv Emission analysis report for incineration shall be sent within three months of issuq 
of this letter. 

xv Complete details of disposal of waste sharps/medicines must be sent separately. 
xvi Every year stack attached to incinerator shall be got monitored by an autho 

lab approved by U.P.P.C.B.. 
xvii Complete details of the facility along with specification and capacity of incineratori 

thermoclave etc. certified of the manufacturer regarding performance of the 
equipment. 

xviii The reading of graphic or computer recording devices which will automatically 
and continuously monitor and record dates, time of day, load identificatio4 
number and operating parameters throughout the entire length ott„ 
autoclave/thermoclave cycle shall be done and the records should be provided t 
the inspecting officers of the Board.  

xix Validation test (spore testing and routine test for thermoclave shall be performed 
regularly. Details regarding. this as adopted shall be sent within a month. 

xiix Data of online monitoring system should be sent to CPCB & UPPCB 
Continiously and regularly. • • 

Yours faithfully, 

(S. adav) 
Memb r Secretary. 

Copy to 
Regional Office, U.P. Pollution Control Board, Meerut for information and 
necessary action. 

--rytk,c3,fr  
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To, 
Director, 
M/s Synergy Waste Management (P) Ltd., 
Subharti Medical College Campus, Subharti Purarn, 
Delhi Haridwar Bypa.ss: Roa4,1-- ' 
Meerut 

 

Sub: Authorization for operating facility for ( Collection, Reception, treatment, storage, transport and 
disposal of biomedical waste) under the provision of Bio-Medical Waste Management Rules, 
2016. 

Sir, 
With reference to your application received in this office on date. 04.09.2017 an Authorization 

as prescribed under rule 10 of the Bio Medical 
Waste Management Rules 2016. 

You are requested to strictly comply with all conditions and send monthly progress report to 
the Board, The authorization is valid for a period up to 31-12-2019 from the date of issue. 

Yours Sincerely, 

(Paras at 
Environmental Engineer, Incharge (C-3) 

Copy to:The Regional offiCer, U.P. Pollution Control Board, Meerut for information and 
necessary. action artgl\wigi„clirection.to send the point wise compliance report at 
the earliest. i• 

Environmental Engineer, Incharge (C-3) 

Wt. qq11), I urva. 
Iftiztt a-mt. Nom; - 
Tow, 2720828, 2720691, 2720681 
data 0522.2720764 
t-tra info@uppcb.com  

T.C. 12V, Vibhuli Khond 
Gomli Nagar, Lucknow - 226010 

Phone :,2720828, 2720691, 2720681 
Fox : 0522 -2720764 

a- malt : info@uppcb.c9.111 
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II".  UTTAR PRADESH POLLUTION CONTROL BOARD 
'T.C. 12V, VIBHUTI KHAND, WWI NAGAR, LUCKNOW 

Ref. Dated'  

AUTHORISATION  
(Authorisation under Bin-Medical Waste Management Rules, 2016 for operating a facility for 
generation, collection, reception, treatment, storage. transport and disposal of biomedical waste) 

1. Number of Authorisation and date of issue: 14\ 1•Alt-.) ( 
2. Mr. Neeraj Aggarwal, Director of M/s Synergy Waste Management (P) Ltd., Subharti Medical 

College Campus, Subharti Puram, Delhi Haridwar Bypass Road, Meerut (CBMWTF) is hereby 
granted an authorisation for; 
(i) Generation, segregation 
(ii) Collection (Temporary) 
(iii) Storage (Temporary) 
(iv) Packaging 
(v) Disposal (Through CBMWTF) 

3	 Director of M/s Synergy Waste Management (P) Ltd., Subharti Medical College Campus, 
Subharti Puram, Delhi Haridwar Bypass Road, Meerut (CBMWTF) is hereby Authorised for 
handling of biomedical waste as per the capacity given below: 
(i) Number of Beds of HCF.... 
(ii) Number healthcare facilities covered by CBMWTF 1629 
(iii) Installed treatment and disposal capacity 19800 Kg/day 
(iv) Area or distance covered by CBMWTF Radius of 150 Km. 
(v) Quantity of Biomedical Waste handled, treated or disposed (As Below) 

Type of Waste Category Quantity permitted for Handling 
Yellow 2785 Kg/ day (Approx) 
Red 663 Kg/ day (Approx) 
White (Translucent) 10 Kg/day (Approx) 
Blue 200 Kg/ day (Approx) 

4 This authorisation shall be in force for a period up to 31-12-2019 from the date of issue. 
5	 This authorisation is subject to the conditions stated below and to such other conditions as may 

be specified in the rules for the time being in force under the Environment (Protection) Act, 
1986. 

TERM AND CONDITIONS OF AUTHORISATION 
The Authorisation shall comply with provisions of the Environment (Protection) Act, 1986 and 
the rules made there under. 

2 The Authorisation or its renewal shall be produced for inspection at the request of on officer 
Authorised by the prescribed authority. 

3	 The Authorised person shall not rent, lend, transfer or otherwise transport the Bio-Medical waste 
without obtaining prior permission of the prescribed authority. 

4	 Any unauthorised change in personal, equipment or working conditions as mentioned in the 
application by the person authorized shall constitute a breach of this authorization. 

5	 It is the duty of the Authorised person to take prior 'permission of the prescribed authority to 
close down the facility and such other terms and conditions may be stipulated by the preScribed 
authority. 

ewer Secretary 
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Director, 
M/s Synergy Waste Management (P) Ltd., 
Subharti Medical College Campus, Subharti Puram, 
Delhi Haridwar Bypass Road, 
Meerut 

Sub: Authorization for operating facility for ( Collection, Reception, treatment, storage, transport and 
disposal of biomedical waste) under the provision of Bio-Medical Waste Management Rules, 
2016. 

Sir, 
With reference to your application received in this office on date. 18.12.2019 an Authorization 

No.:74R-=.3\.%,.$&14).•?4,4dated as prescribed under rule 10 of the Bio Medical 
Waste Management Rules 2016. 

You are requested to strictly comply with all conditions and send monthly progress report to 
the Board, The authorization is valid for a period up to 31-12-2024 from the date of issue. 

Yours Sincerely, 

(N.K.Chatihan) 
Chief Env. Officer (Circle-3) 

Copy to:The Regional Officer, U.P. Pollution Control Board, Meerut for information and 
necessary action and with direction to send the point wise compliance report at 
the earliest. 

Chief Env. Officer (Circle-3) 
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UTTAR PRADESH POLLUTION CONTROL BOARD 
T.C. 12V, VIBHUTI KHAND, GOMTI NAGAR, LUCKNOW 

Ref Dated.  

AUTHORISATION  
(Authorisation under Bio-Medical Waste Management Rules, 2016 for operating a facility for 
generation, collection, reception, treatment, storage, transport and disposal of biomedical waste) 

1. Number of Authorisation and date of issue: 
2. Mr. Neeraj Aggarwal, Director of M/s Synergy Waste Management (P) Ltd., Subharti Medical 

College Campus, Subharti Puram, Delhi Haridwar Bypass Road, Meerut (CBMWTF) is hereby 
granted an authorisation for; 
(i) Generation, segregation 
(ii) Collection (Temporary) 
(iii) Storage (Temporary) 
(iv) Packaging 
(v) Disposal (Through CBMWTF) 

3	 Director of M/s Synergy Waste Management (P) Ltd., Subharti Medical College Campus, 
Subharti Puram, Delhi Haridwar Bypass Road, Meerut (CBMWTF) is hereby Authorised for 
handling of biomedical waste as per the capacity given below: 
(i) Number of Beds of HCF.... 
(ii) Number healthcare facilities covered by CBMWTF 2469 
(iii) installed treatment and disposal capacity 19800 Kg/day 
(iv) Area or distance covered by CBMWTF Radius of 150 Km. 
(v) Quantity of Biomedical Waste handled, treated or disposed (As Below) 

Type of Waste Category Quantity permitted for Handling 
Yellow 2685 Kg/ day (Approx) 
Red 730 Kg/ day (Approx) 
White (Translucent) 14 Kg/day (Approx) 
Blue 280 Kg/ day (Approx) 

4 This authorisation shall be in force for a period up to 31-12-2024 from the date of issue. 
5	 This authorisation is subject to the conditions stated below and to such other conditions as may 

be specified in the rules for the time being in force under the Environment (Protection) Act, 
1986. 

TERM AND CONDITIONS OF AUTHORISATION 
The Authorisation shall comply with provisions of the Environment (Protection) Act. 1986 and 
the rules made there under. 

2 The Authorisation or its renewal shall be produced for inspection at the request of on officer 
Authorised by the prescribed authority. 

3	 The Authorised person shall not rent, lend, transfer or otherwise transport the B io-Medical waste 
without obtaining prior permission of the prescribed authority. 

4	 Any unauthorised change in personal, equipment or working conditions as mentioned in the 
application by the person authorized shall constitute a breach of this authorization. 

5 It is the duty of the Authorised person to take prior permission of the prescribed authority to 
close down the facility and such other terms and conditions may be stipulated by the prescribed 
authority. 

(N.K.Chauhan) 
Chief Env. Officer (Circle-3) 
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U.P. Pollution Control Board 

CONSENT ORDER 

Ref No. - 37983/UPPCB/Meerut(UPPCBRO)/CTO/air/MEERUT/2018 Dated : 10/01/2019 

To, 
Shri NEERAJ AGGRAWAL 

M/s SYNERGY WASTE MANAGEMENT PVT LTD 

Subharti Medical College Campus Subhartipuram Meerut,MEERUT,250002 

MEERUT 

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended) 
to M/s. SYNERGY WASTE MANAGEMENT PVT LTD 

Reference Application No. 3538730 Dated : 10/01/2019 

1. With reference to the application for consent for emission of air pollutants from the plant of M/s 
SYNERGY WASTE MANAGEMENT PVT LTD. under Air Act 1981. It is being authorised for 
said emissions, as per the standards, in environment, by the Board as per enclosed conditions . 

2. This consent is valid for the period from 01/01/2020 to 31/12/2022 . 

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board 
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the 
Air (Previntion and Controt of Pollution) Act, 1981 as amended. 

This consent is being issued with the permission of competent authority . 

For and on behalf of U.P. Pollution Control Board 

NISHI 
KUMAR 
CHAUHAN 

Digitally signed by 
NISHI KUMAR 
CHAUHAN 
Date: 2019 01 10 
16:1 9:16 .0510.  

C.E.O 
C-3 

Enclosed : As above 
(condition of consent): 

Copy to: Regional Office, U.P.Pollution Control Board, Meerut 

NISHI D gitallys goad C.E.O 
by Nall KUMAR 

KUMAR CHAUHAN 

CHAUHAN D' c
t
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U.P. Pollution Control Board 

Dated : 10/01/2019 

CONDITIONS OF CONSENT 

1 This consent is valid only for the approved production capacity of Common Bio- Medical waste 
Treatment facility ( Incinerator capacity 300 Kg/hour, Autoclave capacity 300 Kg/hour and Shredder 
capacity 300 Kg/hour).. 

2(a) . The maximum rate of emission of flue gas should not be more than the emission norms for the 
stacks. 

Air Pollution Source Details 

S.No Air Polution 
Source 

Type of Fuel Stack No. Parameters Height 

1 Incinerator Diesel 1 Particulate 
Matter 

30 mt. from 
G.L with 
quencher 
scrubber, 

venturi 
scrubber and 

droplet 
scrubber 

2 Baby Boiler 
connected to 

autoclave 

Diesel 2 Particulate 
Matter 

9 mt. from G.L 

3 D.G Set 62.5 
KVA 

Diesel 3 Particulate 
Matter 

2 mt above 
nearest roof 

Emission Quality Details Detail 

S.No Stack No Parameter Standard 

1 1 Particulate Matter As per E.P Rules 
1986 

2 1 Sulphur Dioxide As per E.P Rules 
1986 

3 1 Oxides of Nitrogen As per E.P Rules 
1986 

4 1 Quantity of Emission As per E.P Rules 
1986 

5 2 Particulate Matter As per E.P Rules 
1986 

6 2 Sulphur Dioxide As per E.P Rules 
1986 

7 2 Oxides of Nitrogen As per E.P Rules 
1986 

8 2 Quantity of Emission As per E.P Rules 
1986 

9 3 Particulate Matter As per E.P Rules 
1986 

10 3 Sulphur Dioxide As per E.P Rules 
1986 

11 3 Quantity of Emission As per E.P Rules 
1986 

12 3 Oxides of Nitrogen As per E.P Rules 
1986 

FotSynergy Waste Ma nag 
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AR 
3 Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or 

otherwise mandatory . 
4 The equipment for air pollution control system and monitoring ,as proposed by the industry and 

approved by the Board should be installed in their premises itself . 

5 . The modification or installation in the existing pollution control equipments should be done only by 
prior approval of Board . 

6 . The operation of air pollution control system and maintenance be done in such a way that the 
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF & 
CC/or otherwise mandatory . 

7 . Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF 
& CC/or otherwise mandatory . 

8 . The unit should submit the stack emissions monitoring report within one month from issuance of 
consent order along with the point wise compliance report of the consent order . Further quarterly 
monitering report should be submitted . 

Specific Conditions: 
1- All the conditions imposed in the consent order issued under the provisions of Air (Prevention and 
Control of Pollution) Act 1981 as amended vide letter no. H-14063/C-3/ Sahmati Vayu-
356/Meerut/2017, dated 27-12-2017 and consent order no. 937/sahmati(Vayu)aadesh 356/2017,dated 
27-12-2017 are applicable 
2. The unit should be operated in such a manner that it does not adversely affect the environment and 
the solid waste generated such as ash etc. will be disposed in eco-friendly manner. 
3. The industry should ensure that the data of the online OCEEMS should be 
continuously/uninterruptedly provided to the CPCB and SPCB server.Any source of emission other 
than that mentioned in the Air consent seeking application will not be permitted by the Board. 
4. The unit should ensure the operation of the air pollution control system (APCS) in such a manner 
that the air emission confirms with the standards prescribed under the E.P Act 1986 as amended. 
5. The unit shall submit Environmental Statement in prescribed format in Form V of rule 14 of E.P 
Rules 1986. 
6. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior 
approval before making any modification in product/process/ fuel / plant machinery failing which 
consent would be deemed void. 
7. The unit shall abide by orders / directions issued by Hon'ble Supreme Court Hon'ble High Court, 
Hon'ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board 
for protection and safe guard of environment from time to time. 
8. The unit shall submit quarterly monitoring reports including the specific parameters as required 
for the Common Bio- Medical waste Treatment facility under the E.P Rules 1986 and Bio-Medical 
Waste Management Rules, 2016 of all stacks and ambient air quality from a certified / approved 
laboratory under E.P. Act 1986. 
9. The unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act 
1981 as amended, Water (Prevention and Control of Pollution) Act 1974,Bio-Medical Waste 
Management Rules, 2016 as amended and all other applicable rules notified under E.P. Act 1986. 
10. The unit shall submit the audited balance sheet for the current year and the details of fees 
deposited during last three years within a month. 
11. The use of Pet coke and Furnace oil as a fuel in the unit is restricted in compliance of the 
Hon'ble Supreme court order till further order. 
12. If the CPCB or UPPCB issues the Closure order against the industry this consent order stands 
automatically suspended for that period. 
13. The unit will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its 
availability. 
14. The unit shall obtain prior consents in the event of any addition of new emission generation 
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in 
accordance with section- 21/22 of air Act 1981 (as amended respectively). 
15. Minimum 33% of the land on which the unit is established will be covered by the plantation of 
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order no.H- 
I 6405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL 
http://www.uppcb.com/pdf/Green-Belt-Guidle_  160218. pdf 

iorSynergy  W aste Mau 

irectot. 

gnycnc t •L'L`-• 

271



1 g 9 
Issued with the permission of competent authority . 

For and on behalf of U.P. Pollution Control Board . 

NISHI Digitally signed 
by NISHI KUMAR 

KUMAR CHAUHAN 
Date:2019.01.10 

CHAUHAN 16:20:10 -I 05'30.  

C.E.O 

C-3 
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U.P. Pollution Control Board 
13 

CONSENT ORDER 

Ref No. - Dated : 10/01/2019 
38011/U PPCB/Meerut(UPPCBRO)/CTO/water/M 
EERUT/2018 

To, 
Shri NEERAJ AGGRAWAL 
M/s SYNERGY WASTE MANAGEMENT PVT LTD 

Subharti Medical College Campus Subhartipuram Meerut,MEERUT,250002 

MEERUT 

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974 
(as amended) for discharge of effluent to M/s. SYNERGY WASTE MANAGEMENT PVT 
LTD 

Reference Application No :3542159 Dated :10/01/2019 

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of 
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. SYNERGY WASTE 
MANAGEMENT PVT LTD is hereby authorized by the board for discharge of their industrial 
effluent generated through ETP for irrigation/river through drain and disposal of domestic effluent 
through septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in 
refrence to their foresaid application . 

2. This consent is valid for the period from 01/01/2020 to 31/12/2022 . 
3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board 

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the 
Water (Previntion and Controt of Pollution) Act, 1974 as amended . 

This consent is being issued with the permission of competent authority . 

For and on behalf of U.P. Pollution Control Board 

NISHI Digitally signed 
by NISHI KUMAR 

KUMAR CHAUHAN 

CHAUHAN 
-.)1,6a:2091,9(.30510? 

C.E.O 
C-3 

Enclosed : As above 
(condition of consent): 

Copy to: Regional Office, U.P.Pollution Control Board, Meerut 

ForSTnerils Waste Manag nt Pvt.Ltd. 

et-nr 

Digitally signed 
NISHI by NISHI KUMAR 

KUMAR 
CHAUHAN 
Date: 

CHAUHAN 2019.01 10 
16:09:20+05'30' 

C.E.O 
C-3 
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13 
U.P. POLLUTION CONTROL BOARD, LUCKNOW 

Annexure to Consent issued to M/s.SYNERGY WASTE MANAGEMENT PVT LTD vide 

Consent Order No. 3542159/ Water Dated : 10/01/2019 

CONDITIONS OF CONSENT 

1. This consent is valid only for the approved production capacity of Common Bio- Medical waste 
Treatment facility ( Incinerator capacity 300 Kg/hour, Autoclave capacity 300 Kg/hour and Shredder 
capacity 300 Kg/hour). 

2. The quantity of maximum daily effluent discharge should not be more than the following : 

Effluent Discharge Details 

S.No Kind of Effulant Maximum daily 
discharge,KL/day 

Treatment facility and 
discharge point 

1 Domestic 0.5 KLD Septic Tank 
2 Industrial 5 KLD (treated 

effluent will be 
entirely used for 

irrigation or back in 
the process) 

ETP 

3. Arrangement should be made for collection of water used in process and domestic effluent 
separately in closed water supply system. The treated domestic and industrial effluent if discharged 
outside the premises, if meets at the end of final discharge point, arrangement should be made for 
measurement of effluent and for collecting its sample. Except the effluent informed in the 
application for consent no other effluent should enter in the said arrangements for collection of 
effluent. It should also be ensured that domestic effluent should not be discharged in storm water 
drain 

4 a. The domestic effluent should be treated in treatment plant so that the should be in conformity with 
the followinw norms dated treated effluent . 

Domestic Effulant 

S.No Parameter Standard 

1 Total Suspended Solids As per E.P Rules 1986 
2 BOD As Der E.P Rules 1986 
3 COD As per E.P Rules 1986 
4 Oil & Grease As per E.P Rules 1986 
5 Quantity of Discharge 0.5 KLD 

4 b. The industrial effluent should be treated in treatment plant so that the treated effluent should be in 
conformity with the following norms. . 

Industrial Effulant 

S.No Parameter Standard 

1 Total Suspended Solids As per E.P Rules 1986 
2 BOD As per E.P Rules 1986 
3 COD As per E.P Rules 1986 
4 Oil & Grease As per E.P Rules 1986 
5 Quantity of Discharge 5 KLD (treated effluent will be 

entirely used for irrigation or 
back in the process) 

5 . Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from 
washing of floor and equipments etc should be treated before its disposal with treated industrial 
effluent so that it should be according to the norms prescribed under Thel nvironment (Protection) 
Act,1986 or otherwise mandatory . ;re'..14.4   ay.:, 
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3 .2, 
6 . The other pollutant for which norms have not been prescribed, the same should not be more than the 

norms prescribed for the water used in manufacturing process of the industry . 

7 . The method for collecting industrial and domestic effluent and its analysis should be as per legal 
Indian standards and its subsequent amendments/standards prescribed under The Environment 
(Protection) Act, 1986. 

8 . The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and 
disposed of on one disposal point. This common effluent disposal point should have arrangement for 
flow meter/V Notch for measuring effluent and its log book be maintained . 

Specific Conditions: 
1- All the conditions imposed in the consent order issued under the provisions of Water (Prevention 
and Control of Pollution) Act 1974 as amended vide letter no. H-14062/C-3/ Sahmati Ja1-368/ 
Meerut/2017, dated 27-12-2017 and consent order no. 933/C-3/Jal sahmati aadesh 368/2017,dated 
27-12-2017 are applicable. 
2- The unit shall maintain strict supervision on fluctuations in operating parameters with respect to 
each treatment unit of the Effluent treatment plant. There will be no effluent discharge outside the 
factory premises and entire treated effluent will be used for the irrigation within the factory 
premises. 
3- The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the 
SPCB and CPCB server. 
4- The industry should ensure the operation of the ETP in such a manner that it confirms the 
standards lay down under the E.P Act 1986 as amended. 
5- Flow meter to be installed in all water abstraction points and usage of fresh water to be 
minimized. 
6- The industry will have to ensure permission from the CGWA for ground water extraction and it 
will be the responsibility of the industry to comply with the various conditions of the permission 
taken. 
7- The unit shall submit the audited balance sheet for the current year and the details of fees 
deposited during last three years within a month. 
8- If the CPCB or UPPCB issues the Closure order against the industry this consent order stands 
automatically suspended for that period. 
9- Industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P 
Rules 1986. 
10- Industry shall abide by orders / directions issued by Hon'ble Supreme Court Hon'ble High 
Court, Hon'ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control 
Board for protection and safeguard of environment from time to time. 
11- Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act 
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended,Bio-Medical 
Waste Management Rules, 2016 and all other applicable rules notified under E.P. Act 1986. 
12- Minimum 33% of the land on which industry is established will be covered by the plantation of 
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order no.H-
16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at 
URLhttp://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf  . 

Issued with the permission of competent authority . 

For and on behalf of U.P. Pollution Control Board . 

orSynergy Waste Mans  smut' s AAA 
NISHI Digitally signed 

by NISH! KUMAR 

KUMAR CHAUHAN 

CHAUHAN I
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BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

Application No.169 of 2016 (SZ) 

IN THE MATTER OF: 

D.Swamy, 
S/o Devaiah 
Dhanagalli Village 
Dhanagalli post 
Jayapura, Hobli 
Mysore Taluk, 
Pin: 570008. 

Applicant(s) 

AND 

1. The Karnataka State Pollution Control Board 
Rep. by its Member Secretary, 
Parisara Bhavana 1 to 5111  Floors, 
No.49, Church Street, 
Bangalore-560 001. 

2. The Senior Environmental Officer (08). 
The Karnataka State pollution Control Board, 
1 to 5th  Floors, 
No.49 Church Street, 
Bangalore-560 001. 

3. M/s. GIPS BIOTECH, 
(Lessee of M/s. Jacob James) 
Rep. by its Managing Partner, 
(Common Bio-Medical Waste Treatment Facility) 
Survey.No.82 & 38/2, Gujjegowdanapura Village, 
Jayapura Hobli, 
Mysore Taluk & District.  

Annexure R-3
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4. The Assistant Executive Engineer 
Section Office, CHESCOM, 
Jayapura Hobli, 
Mysore District. 

5. The Secretary, 
Ministry of Environment, 
Forests and Climate Change, 
(MOEF &CC), Paryavaran Bhawan, 
New Delhi. 

6.The State Level Environment 
Impact Assessment Authority, 
(SEIAA), Karnataka, 
Bangalore. 

(Suo motu impleaded as 5th  and 6th  respondents 
as per the order dated 17.08.2016) 

Respondent(s) 

Counsel appearing for the Applicant: 

M/s. V. Suthakar, K.S. Viswanathan, 
N. Ananthakavitha and M.Gopi 

Counsel appearing for the Respondents: 

Mr. Devaraj Ashok for R1, R2, R4 and R6 
Mr. Dilip Kumar for R3 
Mrs. Me. Saraswathy for R5. 

ORDER 
PRESENT: 

HON'BLE JUSTICE M.S. NAMBIAR, JUDICIAL MEMBER 

HON'BLE SHRI P.S. RAO, EXPERT MEMBER 

Delivered by Hon'ble Justice M.S. NAMBIAR, Judicial Member 

Dated: 10th  May, 2017 

Whether the Judgement is allowed to be published on the Internet - Yes/ 
Whether the Judgement is to be published in the All India NGT Reporter - es/No 

2 ForSynergy  Waste Manage t 
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M/s. GIPS Biotech, respondent No.3 applied for Consent to 

establish a Common Bio-Medical Waste Treatment Facility in 

Survey No.82 and 38/2, Gujjegowdanapura Village, Mysore Taluk 

and District on 25.02.2012 under the Water (Prevention & Control 

of Pollution) Act 1974 and Air (Prevention & Control of Pollution) 

Act, 1981. Consent to establish were granted on 24.11.2012. 

The said Consent orders were challenged before the Karnataka 

State Environment Appellate Authority in Appeal Nos.48 and 49 of 

2012. On 20.04.2013 the appeals were dismissed. Aggrieved by 

the dismissal, Appeal Nos.46 and 47 of 2013 were filed before the 

Tribunal on 29.04.2013. Those appeals were dismissed on 

14.07.2014. Meanwhile, vide Notification dated 17.04.2015, the 

Ministry of Environment Forests and Climate Change (in short 

'MoEF & CC') amended EIA Notification, 2006 by inserting entry 

7(da) after entry 7(d) of the Schedule to the Notification providing 

that Environmental Clearance (EC) under EIA Notification, 2006 is 

required for establishment of a Common Bio-Medical Waste 

Treatment Facility (in short 'CBWTF'). 

2. On the application filed by respondent No.3, Consent to 

operate under the Water (Prevention & Control of Pollution) Act 

1974 and Air (Prevention & Control of Pollution) Act, 1981 were 

granted on 11.02.2016. The applicant challenged the orders 

before the Karnataka State Environment Appellate Authority in 

3 
orbyriergy Waste Manage 

--Tfyvkk ect9q- 

278



13 ,4 

Appeal No.3 of 2016 on 10.03.2016. The Consent to operate 

granted on 11.02.2016 was valid for a period upto 30.06.2016. 

Though the applicant sought an interim order from the Appellate 

Authority, it was not granted. The applicant thereafter sought 

permission to withdraw the appeal and consequently Appeal No.3 

of 2016 challenging the order granting Consent was dismissed by 

the Appellate Authority. 

3. This application was then filed under Section 14 of the 

National Green Tribunal Act, 2010 seeking the following reliefs: 

"To direct closure of the Common Bio-Medical Waste 
Treatment Facility run by respondent No.3 at Survey No.82 & 38/2 
Gujjegowdanapura Village Jayapura Hobli, Mysore Taluk & District 
including disconnection of electricity on account of non-
compliance of the provisions of EIA Notification, 2006 as amended 
on 30.04.2015 including Item 7(da) to the Schedule therein and 
also for non-compliance of the provisions of the Water (Prevention 
and Control of Pollution) Act, 1974 and the Air (Prevention and 
Control of Pollution) Act, 1981 and pass such further or other 
orders." 

4. The case of the applicant is that on enquiry he came to 

understand that by an order of Consent to establish dated 

24.11.2012, respondent No.3 was permitted to establish a 

CBWTF, subject to complying with all regulations in force. The 

Central Pollution Control Board (in short ‘CPCB') under delegated 

authority from the MoEF&CC issued directions from time to time 

to all State Pollution Control Boards in matters relating to 

Environment. In February 2014, the CPCB issued rev 

roeynergy Waste Man gems 4.ta, 
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13 

guidelines to be followed by all State Pollution Control Boards and 

the Project Proponents at the time of establishment of CBWTF. It 

is contended that as per the orders of the Principal Bench of the 

Tribunal in Appeal No.63 of 2012 dated 28.11.2013, revised 

guidelines were issued by the CPCB in February 2014 including a 

clear condition that Environmental Clearance for CBWTF is 

mandatory. The Government of India issued an Amendment to 

EIA Notification 2006 vide Notification dated 30.04.2015 inserting 

entry 7(da) after entry 7(d), providing that CBWTF shall be 

required to obtain prior EC. On 03.07.2015 the Karnataka State 

Pollution Control Board (in short 'KSPCB') issued a circular bearing 

No. PCB/BMW/GEN-F-10/2015/932 to inform all Environmental 

Officers concerned to take note of the said amendment 

prescribing requirement of EC for establishing CBWTF. 

5. The State Level Environment Impact Assessment 

Authority, Karnataka (in short 'SEIAA') by proceedings dated 

01.12.2015 issued directions under Section 5 of the Environment 

(Protection) Act, 1986 to issue consent to establish for all such 

projects attracting EIA Notification 2006 subsequent to the 

amendment, only after submitting prior EC. By proceedings 

dated 01.12.2015 respondent No.2 the Senior Environmental 

Officer of KSPCB advised all officers to scrupulously observe the 

directions issued by the SEIAA, Karnataka regarding production 

of copy of prior EC, in order to process an application for 

ForSynergy  Waste Managenx Pvt. 
5 

Director. 

280



I 3 ,3 

establishment of CBWTF. Respondent No. 3 without following the 

guidelines and amended Notification and without insisting for prior 

EC, granted a combined consent order both under the Water 

(Prevention and Control of Pollution) Act, 1974 and Air 

(Prevention and Control of Pollution) Act, 1981 on 11.02.2016. 

The applicant and other residents of the village made 

representations to the KSPCB informing that respondent No.3 

does not satisfy the distance criteria and other Environmental 

Safety Norms as prescribed by the CPCB. But without addressing 

this aspect the Consent was granted. The Consent was valid from 

11.02.2016 to 30.06.2016. Though Applicant challenged the order 

before the Appellate Authority, the matter was protected and 

ultimately became infructuous as the period of consent lapsed and 

the applicant was advised to withdraw the appeal and file an 

application before the Tribunal. Hence, the application. The 

applicant sought reliefs on the ground that respondent No.3 is 

operating the CBWTF without any Consent under Rule 25 of the 

Water (Prevention and Control of Pollution) Act, 1974 and Rule 21 

of the Air (Prevention and Control of Pollution) Act, 1981. The unit 

does not have any authorisation issued under Rule 8 of the Bio-

Medical Waste (Management and Handling) Rules 1998. 

Respondent No. 3 has not obtained any prior EC as provided 

under entry 7(da) of the Schedule to EIA Notification, 2006 as 

amended by Notification dated 30.04.2015. The Consent granted 

to respondent No.3 in violation of the EIA Notification, expired on 

gOzSynergy  Waste Managvh 
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30.06.2016 and respondent No.3 has no authority or permission 

to operate the unit. It is therefore contended that respondent 

No.3 be directed to obtain EC, before operating the unit and 

necessary directions are to be issued. 

6. Respondent Nos. 1 and 2 in their joint reply contended 

that respondent No. 3 obtained Consent to establish, and Consent 

to operate under the Water (Prevention and Control of Pollution) 

Act,1974 and Air (Prevention and Control of Pollution) Act, 1981 

and also authorisation under Bio-Medical (Management and 

Handling) Rules 1998 which are valid upto 30.06.2016. It is also 

contended that under EIA Notification, 2006, prior EC is required 

only for establishing any new project or activities listed in the 

schedule, or for Expansion or modernization of existing projects 

or activities listed in the schedule. Respondent No.3 is not 

establishing a new project or expansion / modification of the 

existing project or activity after 30.04.2015 and therefore the 

amended notification has no application to the facts of the case. 

The KSPCB issued Consent to operate on 11.02.2016. As per the 

conditions imposed in the order of Consent to operate, the 

industry submitted an application for renewal of Consent and 

authorization before the expiry of the period originally granted. 

By order dated 17.08.2016, the Tribunal directed the KSPCB to 

consider the application for Consent submitted by respondent 

No.3 and pass orders. Respondent No.3 applied for authorization 

porSTnergT Waste Mansgeme  t Pvt.Ltd. 
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under Bio-Medical Waste (Management & Handling) Rules, 2016 

before the expiry of the validity of authorization. As per the EIA 

Notification, 2006, when the Consent to establish was granted by 

the KSPCB on 24.11.2012, there was no requirement of prior EC 

and subsequent amendment to the notification will not apply to 

the industry which has been established earlier. The revised 

guidelines published by CPCB in February 2014 also will not be 

applicable as the unit was already established prior to the 

issuance of the said guidelines. It is therefore contended that the 

granting of Consent to operate and its renewal were all perfectly 

legal. 

7. Respondent No.3 in their reply contended that the 

appeals filed challenging the Consent granted to establish before 

the Karnataka State Environment Appellate Authority were 

dismissed on 20.04.2013 and the said orders were challenged 

before the Tribunal in Appeal Nos. 46 and 47 of 2013 and they 

were dismissed on 14.07.2014. The Consent order granted for 

establishment of the CBWTF was upheld by the Tribunal on 

14.07.2014 and the said order attained finality. 

8. Respondent No.3 further stated that because of the 

vested interest of the established operators, who caused hurdles 

in the establishment of the unit, Respondent No.3 could not 

obtain Consent to Operate as the investment, plant and 

FotSynergy Waste Manapmen 
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1 
machinery would lay idle. The applicant challenged the order of 

Consent to Operate, in Appeal No. 3 of 2016. The Karnataka State 

Environment Appellate Authority did not grant any order of stay. 

The applicant thereafter filed the present application by cleverly 

drafting the application and withdrew the appeal, to avoid its 

dismissal on merit. The Appeal No. 3 of 2016 filed by the 

applicant was thus dismissed as withdrawn. The Consent to 

establish was granted to respondent No.3 on 24.11.2012. That 

attained finality by dismissal of Appeal Nos. 46 and 47 of 2013 on 

14.07.2014. The amendment to EIA Notification 2006, by 

Notification dated 17.04.2015, inserting entry '7(da)' in the 

schedule, providing requirement of prior EC, came into force after 

the establishment of the CBWTF. The said Notification is not 

retrospective in operation but only prospective. The application is 

therefore only to be dismissed. 

9. Respondent No.5, Ministry of Environment Forests and 

Climate Change (MoEF & CC) filed a reply contending that the 

Ministry has notified the Bio-Medical Waste (Management & 

Handling) Rules 1998, which was subsequently revised, under 

Section 6, 8 and 25 of the Environment (Protection) Act, 1986 

and notified the revised Bio-Medical Waste (Management & 

Handling) Rules, 2016 on 28th  March 2016. These Rules are 

uniformly applicable to all over the country. The objective is to 

ensure that such waste is handled without any adverse effect to 

ToxSynergy Waste  Manage nt Pvt.Ltu 
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human health and environment. Rule 8 of Bio-Medical Waste 

(Management & Handling) Rules, 2016 provides procedure to be 

followed for the treatment and disposal of bio-medical waste. The 

bio-medical waste shall be treated and disposed of in accordance 

with Schedule I and in compliance with the standards under 

Schedule II. It is indicated in the Rules that no occupier shall 

establish on-site treatment and disposal facility, if service of 

common biomedical waste treatment facility is available at a 

distance of 75 km. Every occupier or operator handling 

biomedical waste, irrespective of the quantity shall make an 

application in Form II, to the prescribed authority namely State 

Pollution Control Board as far as the States are concerned, and 

the Pollution Control Committee in respect of Union Territories. On 

receipt of the application for grant of authorization the prescribed 

authority has to make such enquiry as it deems fit and if it is 

satisfied, shall issue authorization or renewal of authorization. 

The EIA Notification 2006 provides that all new projects or 

activities listed in the Schedule to the Notification as well as 

expansion and modernisation of existing projects or any change 

in product-mix in an existing manufacturing unit included in 

Schedule, require prior EC. By Notification dated 17.04.2015, 

requirement of prior EC was provided for establishing CBWTF. 

10. Respondent Nos. 4 and 6 did not file any reply. 
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11. The argument of the learned counsel appearing for the 

applicant is that the Principal Bench, New Delhi in Appeal No.63 of 

2012, dated 28.11.2013 held that Bio-Medical Waste Treatment 

Facility is hazardous within the meaning of Entry 7(d) to the 

Schedule of EIA notification 2006 and therefore every such facility 

is required to obtain EC from the date of the Judgement dated 

28.11.2013. It is also argued that in any case the amended EIA 

Notification 2006 dated 17.04.2015 makes it mandatory to 

require prior EC and the said amendment was only a clarification. 

Therefore, 17.04.2015 cannot be taken as a starting point for the 

requirement of obtaining EC. Learned counsel argued that even 

during the hearing of Appeal Nos. 46 and 47 of 2013 before the 

Tribunal, the guidelines issued by CPCB during February 2014 was 

produced, which contain reference to the Judgement dated 

28.11.2013. Respondent No.3 was thus fully aware of the 

requirement of prior EC and approached the KSPCB only in March 

2015 to obtain Consent to establish, without producing EC. It is 

also argued that Respondent No.3 has not completed installation 

of the equipment prior to 17.04.2015 and therefore it is clear that 

when the amendment to EIA Notification 2006 came into 

operation on 17.04.2015, the unit of the respondent No.3 was not 

an existing unit and therefore in any event the requirement of 

obtaining prior EC is mandatory. Learned counsel argued that as 

the Tribunal in Himmat Singh Shekhawat, (OA No. 123 of 2014 

dated 13.01.2015) case directed closure of the mining operations 

ForSynergy Waste Mansgemc 
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going on without prior EC, and respondent No.3 is not entitled to 

operate the unit without the mandatory requirement of prior EC 

and therefore direction is to be issued to close the unit. 

12. Learned counsel also argued that an existing unit 

would mean, a unit operating with Consent to Operate and not a 

unit having only a Consent to establish. The application for 

Consent to Operate itself was resubmitted by respondent No.3 

only on 19.01.2016 and as the requirement of prior EC was there 

from 17.04.2015, the Consent granted to operate the unit without 

prior EC is not valid and respondent No.3 is to be directed to close 

down the unit. 

13. Learned counsel appearing for respondent No.3 

argued that respondent No.3 obtained the orders of Consent for 

establishing the unit as early as on 24.11.2012 and that Consent 

was challenged before the Appellate Authority in Appeal Nos. 48 

and 49 of 2012 and got an order of stay and after its dismissal by 

the Appellate Authority on 20.04.2013, the Appeal Nos. 46 and 47 

of 2013 were filed before the Tribunal and those appeals were 

dismissed only on 14.07.2014. Learned counsel argued that the 

rival plants, who were operating bio medical waste treatment 

facility are the appellants in Appeal nos. 48 and 49 of 2012 and 

when their attempt to prevent respondent No.3 from 

establishing the unit did not succeed on dismissal of the app als, 

FOISTnergY Waste Ma nag nt t.141.c. 
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the present application was filed. Learned counsel argued that 

the delay in establishing the unit after obtaining Consent to 

establish was because of the appeals filed challenging the order of 

Consent and the order of stay granted by the Appellate Authority. 

Respondent No.3 could therefore establish the unit only after 

14.07.2014, the date of dismissal of appeal Nos.46 and 47 of 

2013. 

14. Learned counsel argued that before the amendment to 

EIA Notification 2006 which came into effect on 17.04.2015 

requiring prior EC for establishing Bio Medical Waste Treatment 

Facility, the unit was already established. The argument of the 

learned counsel is that EIA Notification 2006 requires prior EC for 

establishing all new projects or expanding or modernizing of 

existing project or activities or for any change in product-mix in 

an existing manufacturing units, which are included in the 

Schedule to the EIA Notification 2006 and not prior EC for an 

existing CBWTF. The argument of the learned counsel is that as 

the unit was established prior to 17.04.2015, the amendment to 

EIA Notification 2006 dated 17.04.2015 is not applicable to the 

unit of respondent No.3. Learned counsel also argued that EIA 

Notification 2006, prior to the amendment, does not provide that 

EC is required for operating the unit and instead the requirement 

of prior EC is only is for establishing new units and hence the 

application is only to be dismissed. 
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15. The following points arise for consideration: 

1. Whether prior EC is required for establishing the 

Common Bio- Medical Waste Treatment Facility? 

2. Whether respondent No.3 is required to obtain prior 

EC, as the Consent to establish was granted to respondent No.3 

on 24.11.2012 and EIA Notification 2006 as the amended 

Notification S.0.1142(E) inserting Item 7(da) in the Schedule, 

came into force only on 17.04.2015? 

16. Points 1 and 2:  

The facts are not disputed. The Bio Medical Waste 

(Management & Handling) Rules 1998 came into force on 

20.07.1998. The EIA Notification 2006 came into force on 

14.09.2006. Respondent No.3 was granted Consent to establish 

the disputed CBWTF on 24.11.2012. When the said Consent to 

establish was granted, the Schedule to EIA Notification 2006 does 

not specifically provide prior EC to establish a CBWTF. Shree 

Consultants Common Facility for Bio- Medical Waste Treatment 

and Disposal, Mysore claiming to be interested in establishing a 

Common Bio-Medical Waste Treatment Disposal Facility at the 

place, challenged the order of Consent to establish, before the 

Karnataka State Appellate Authority in Appeal Nos. 48 and 49 of 

2012. On admitting the appeals, an order of stay of operation for 

Consent to establish was granted. The appeals were later 

dismissed on 20.04.2013. Appeal Nos.46 and 47 of 20 
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challenging those orders were filed before the Tribunal and those 

appeals were also dismissed by the Tribunal on 14.7.2014. It 

was also observed by the Tribunal that there exists an imminent 

and acute need for establishing more CBWTF units and the KSPCB 

was right in granting Consent to respondent No.3, to establish a 

CBWTF. 

17. In a similar case Appeal No.63 of 2012 was filed before 

the Principal Bench challenging an order of Consent granted for 

operation of the CBWTF, contending that prior EC is required for 

establishing CBWTF. By Judgement dated 28.11.2013, the 

Tribunal held that Bio-Medical Waste Treatment plants are 

required to obtain prior EC in terms of entry 7(d) of EIA 

Notification 2006. Having recorded the above finding, while 

keeping the applications pending, all the respondents (Project 

Proponents) were directed to obtain EC in terms of site location, 

potential environmental impacts and proposed environmental 

safeguards from MoEF&CC in accordance with law. The MoEF&CC 

was directed to dispose of such applications expeditiously, if the 

applications are filed. 

18. While so, the MoEF&CC by Notification in S.0.1142 (E) 

dated 17.04.2015, amended Schedule to the EIA Notification 

2006. Entry 7(da) was inserted after entry 7(d) which provides 

for prior EC for establishing all projects of CBWTF. The PCB 

ForSynergy Waite  Pilauag1 /4,mtn 
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granted Consent to operate the CBWTF to respondent No.3 on 

11.02.2016. That order of Consent was challenged by the 

appellant before the Karnataka State Environment Appellate 

Authority on 10.03.2016 in Appeal No.3 of 2016. The said 

Consent was valid for the period from 11.02.2016 to 30.06.2016. 

The applicant could not get an interim order of stay. 

Apprehending that the appeal itself would become infructuous, 

after the expiry of the term for Consent, the present application 

was instituted after withdrawing the appeal before the Appellate 

Authority. Even though, the Consent to establish was obtained 

on 24.11.2012, due to the operation of stay in Appeal Nos.48 and 

49 of 2013 and subsequently the appeals before the Tribunal, 

respondent No.3 could not establish the unit till 14.07.2014. 

19. According to respondent No.3, after the dismissal of the 

Appeal Nos.46 and 47 of 2013, respondent No.3 received orders 

for procuring machineries and after establishing the facility, 

submitted the application for Consent to operate, which was 

granted on 11.02.2016. Before the expiry of the period of 

Consent, application was filed by respondent No.3 and Consent 

was renewed on 17.08.2016. 

20. In view of the Notification issued in S.0.1142 (E) dated 

17.04.2015, inserting entry 7(da) in the Schedule to the EIA 

Notification 2006, it cannot be disputed that prior EC is required 

FotSnew  Waste ManaraculL 
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to establish any project of CBWTF with effect from 17.04.2015. 

The argument of the learned counsel appearing for the applicant 

is that as the Consent to operate was granted only on 

11.02.2016, after coming into force of the amendment to EIA 

Notification, 2006 which provide for prior EC, Consent to operate 

could not have been granted, as respondent No.3 did not obtain 

prior EC for establishing the unit, and hence the unit is to be 

closed. 

21. The main question to be settled is therefore whether the 

amendment to EIA Notification, 2006 dated 17.04.2015 is 

retrospective in nature or is only prospective. 

22. Environment Clearance Regulations, 2006 (in short 

'Regulations 2006') was published in the Gazette of India dated 

14th  September, 2006. That Notification was promulgated in 

supersession of the earlier Notification issued in S.O.60(E), dated 

27th  January, 1994. Both Notifications were issued exercising the 

powers under Section 3 of the Environment (Protection) Act, 

1986. It is not in dispute that the Regulations, 2006 is not having 

any retrospective effect. The said Regulations, 2006 provide as 

follows: 

" Now, therefore, in exercise of the powers 
conferred by sub-section (1) and clause (v) of 
sub-section (2) of Section 3 of the Environment 

(Protection) Act, 1986, read with clause (d) of 
17 ForSynergy Waste Managen t.LtCL. 
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sub-rule (3) of Rule 5 of the Environment 

(Protection) Rules, 1986 and in supersession of 

the Notification Number S.0.60(E), dated the 

27th  January, 1994, except in respect of things 
done or omitted to be done before such 

supersession, the Central Government hereby 
directs that on and from the date of its 
publication the required construction of new 

projects or activities or the expansion or 
modernization of existing projects or activities 
listed in the Schedule to this notification 
entailing capacity addition with change in 

process and or technology shall be undertaken 
in any part of India only after the prior 

environmental clearance from the Central 
Government or as the case may be, by the 
State Level Environment Impact Assessment 
Authority, duly constituted by the Central 
Government under sub-section (3) of Section 3 
of the said Act, in accordance with the 
procedure specified hereinafter in this 
notification. " 

The identical provision in 1994 Notification was considered by 

the Hon'ble Supreme Court in Narmada Bachao Andolan vs. Union 

of India (2000 (10) SCC, 664) and held as follows: 

This notification is clearly prospective and 
inter alia prohibits the undertaking of a new 
project listed in Schedule I without prior 
environmental clearance of the Central 
Government in accordance with the procedure 
now specified. In the present case clearance 
was given by the Central Government in 1987 
and at that time no procedure was prescribed 
by any statute, rule or regulation. The 
procedure now provided in 1994 for getting 
prior clearance cannot apply retrospectively to 
the project whose construction commenced 
nearly eight years prior thereto."  rOtoynergy Waste Nisnagk,rn. 
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Paragraph 2 of the EIA Notification, 2006 provides the 

requirement of prior Environmental Clearance (EC). It reads as 

follows: 

" 2. Requirements of prior Environmental 

Clearance (EC):- The following projects or 

activities shall require prior environmental 

clearance from the concerned regulatory 

authority, which shall hereinafter referred to be 

as the Central Government in the Ministry of 

Environment and Forests for matters falling 

under Category 'A' in the Schedule and at 

State level the State Environment Impact 

Assessment Authority (SEIAA) for matters 

falling under Category `B' in the said Schedule, 

before any construction work, or preparation of 

land by the project management except for 

securing the land, is started on the project or 

activity: 

(i) All new projects or activities listed in 

the Schedule to this notification; 
(ii) Expansion and modernization of 

existing projects or activities listed in the 

Schedule to this notification with addition of 

capacity beyond the limits specified for the 

concerned sector, that is, projects or activities 

which cross the threshold limits given in the 

Schedule, after expansion or modernization; 
(iii) Any change in product-mix in an 

existing manufacturing unit included in 

Schedule beyond the specified range. " 

23. It is thus clear that prior EC is required for all new 

projects or activities listed in the Schedule to the notification, 

expansion and modernization of existing projects or activities 

listed in the Schedule to the notification with addition of capacity 
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beyond the limits specified for the concerned sector, that is, 

projects or activities which cross the threshold limits given in the 

Schedule after expansion or modernization and also for any 

change in product-mix in an existing manufacturing unit included 

in Schedule beyond the specified limits. 

24. Schedule to the Notification provides the list of projects 

or activities requiring prior Environmental Clearance. Setting up 

of Bio-Medical Waste Treatment Facility (in short `BMWTF') as such 

was not included in the list of projects or activities shown in the 

Schedule. Entry 7 of the Schedule comprises the project of 

Airports under (a), All ship breaking yards including ship breaking 

units under (b), Industrial estates/ parks/ complexes/ areas, 

Export Processing Zones (EPZs), Special Economic Zones (SEZs), 

Biotech Parks, Leather Complexes under (c), Common hazardous 

waste treatment, storage and disposal facilities (TSDFs) under 

(d), Ports, harbours, break waters, dredging under (e), Highways 

under (f), Aerial ropeways under (g), Common Effluent Treatment 

Plants (CETPs) under (h) and Common Municipal Solid Waste 

Management Facility (CMSWMF) under (i). By Notification 

S.0.1142 (E) dated 17.04.2015 in Entry 7 of the Schedule, Entry 

7(da) was inserted providing that all projects of Bio-Medical Waste 

Treatment Facilities require prior EC under Paragraph 2 of 

Regulations 2006. The Notification reads as follows: 

Fa/Synergy Waste Manage nt Pvt  tst 
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MINISTRY OF ENVIRONMENT AND FORESTS 
NOTIFICATION 

New Delhi, the 17th  April, 2015 

S.0.1142 (E):- In exerise of the powers conferred by sub-section (1) and 
clause (v) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986 
(29 of 1986) read with sub-rule (4) of rule 5 of the Environment (Protection) Rules, 
1986, the Central Government hereby makes the following further amendments to 
the notification of the Government of India, in the Ministry of Environment and 
Forests number S.0.1533(E), dated the 14th  September, 2006 after dispensed with 
the requirement of notie under clause (a) of sub-rule (3) of the said rule 5 in public 
interest, namely:- 

In the said notifiation, in the Schedule, after item 7(d) and the entries 
relating thereto, the following item and entries shall be inserted, namely:- 

(1) (2) (3) (4) (5) 

"7(da) Bio-Medical Waste 
Treatment Facilities 

All projects 

(F.No. 3-9/2014-IA.III) 
MANO] KUMAR SINGH, it. Secy." 

25. All laws which affect substantive rights generally 

operate prospectively and there is a presumption against their 

retrospectivity, if they affect vested rights and obligations unless 

the legislative intent is clear and compulsive. Such retrospective 

effect has to be given where there are express words giving 

retrospective effect or where the language used necessarily 

implies that such retrospective operation is intended. Therefore, 

the question whether a statutory provision has retrospective 

effect or not depends primarily on the language in which it is 

couched. The Hon'ble Supreme Court in M/s. Punjab Tin Supply 

Co., Vs. Central Government (AIR 1984 SC 87) considered 
ForSTnergs.  Waste Monagense t PT. 
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question and held that if the language is clear and unambiguous, 

effect will have to be given to the provision in question in 

accordance with its tenor. If the language is not clear then the 

Court has to decide whether in the light of the surrounding 

circumstances retrospective effect should be given to it or not. 

26. The Notification S.0.1142 (E) which was quoted above, 

does not show that retrospective operation was intended. There 

is nothing in the Notification to assume that retrospective 

operation is implied. First of all, Paragraph 2 of the Regulations, 

2006 contemplates prior EC, before establishing the unit or 

industry which require EC. What is provided under Paragraph 2 

is that prior EC is required for all new projects or activities listed 

in the Schedule to the notification from the Central Government in 

the Ministry of Environment and Forests or at the State level the 

State Environment Impact Assessment Authority (SEIAA) as the 

case may be, before any construction work, or preparation of land 

by the project management except for securing the land, is 

started on the project or activity. Therefore, by amending the 

Regulations, 2006, inserting a new project within the ambit of the 

EIA Notification, 2006 requiring prior EC which was not required 

earlier when the project was established, it can never be provided 

that prior EC is required for such project, before preparation of 

land or before any construction work is started. If retrospective 

operation is to be given for all such projects, established prior to 

gorSynergy Waiate Manageme r 
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the date of the amendment of the Schedule to EIA Notification, 

2006 requiring prior EC, it would open the Pandora's box, as 

projects which have been established long back prior to the date 

of amendment would also require to take prior EC, which itself is 

impossible as it was established earlier. Paragraph 2 of the EIA 

Notification,2006 specifically provides that EC is to be taken prior 

to the starting of any construction work or preparation of land by 

the project management, except for securing the land. Therefore, 

we have no hesitation to hold that the EIA Notification, 

S.0.1142(E) dated 17.04.2015 has no retrospective effect and 

would operate only prospectively from 17.04.2015. Therefore, we 

cannot agree with the contention of the learned counsel appearing 

for the applicant that as entry 7(da) was inserted in the 

Regulations, 2006, by Notification dated 17.04.2015, respondent 

No.3 is bound to obtain prior EC, even if he has established the 

project prior to 17.04.2015. 

27. Learned counsel appearing for the applicant argued 

that dehors of the insertion of entry 7(da) in the EIA Notification, 

2006, dated 17.04.2015, the Principal Bench of the Tribunal in 

Haat Supreme Wastech Private Ltd., and others Vs. State of 

Haryana and others (Appeal No.63 of 2012, dated 28.11.2013) 

considered the question whether CBWTF require prior EC and 

already found that establishment of CBWTF would come under 

Entry 7(d) of the Notification and hence require prior EC and 
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therefore, respondent No.3 cannot contend that prior EC is not 

necessary for establishment of the bio-medical waste treatment 

plant. Learned counsel also argued that at least from the date of 

Judgment in the said case dated 28.11.2013, it is to be taken that 

establishment of CBWTF would come under Entry 7(d) and even if 

Entry 7(da) is not there, prior EC for such project is required and 

therefore as respondent No.3 did not obtain prior EC, it is to be 

held that respondent No.3 is bound to close the unit and seek EC 

before starting its operation. 

28. True, in Haat Supreme Wastech Private Ltd (supra), the 

Five Member Bench of the Tribunal considered the question 

"Whether or not the Bio-Medical Waste Treatment Plants require 

EC in terms of the EC Regulations, 2006". Finding that the 

establishment of Bio-Medical Waste Treatment Plants are not 

specifically included in any of the entries in the Schedule to the 

EIA Notification, 2006, the Tribunal considered the question 

whether it would attract any other entry of the Regulation. Based 

on the legislative intent, object of that and rules and the purpose 

sought to be achieved, it was held that all regulatory regimes 

whether relating to municipal solid waste, hazardous waste or bio-

medical waste, owe their allegiance to the substantive provisions 

and the object of the Environment (Protection) Act, 1986. It was 

therefore held that liberal construction would help in giving a 

purposeful meaning and interpretation to the provisions of the Act 

ForSynergy Waste Manz61■ nr Pvt.Lcia. 
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and the Rules for attainment of the basic object. Finding that Bio-

Medical Waste undisputedly is a hazardous waste, it was held that 

to serve the object and purpose of the Environment (Protection) 

Act, 1986 and the Rules framed thereunder, a liberal 

interpretation to the relevant provision particularly Entry 7(d) to 

include bio-medical waste is to be given and held that it would 

require prior EC. It was held that the entry is wide enough and is 

intended to cover the CBWTF, and such an approach, even 

otherwise, would be in consonance with the legislative intent and 

scheme of the Act of 1986. It was therefore held that the CBWTF 

would require to obtain prior EC in terms of Entry of 7(d) of the 

Notification, 2006. The argument of the learned counsel 

appearing for the applicant is that even if there was no 

amendment to EIA Notification, 2006, as the establishment of 

CBWTF requires prior EC under the Entry 7(d) of the Schedule to 

the Notification of 2006, respondent No.3 cannot contend that 

prior EC is not required for the project. 

29. Though this argument is attractive, we find that in the 

application filed under Section 14 of the National Green Tribunal 

Act, 2010 the applicant has not taken such a ground at all. In the 

application the applicant has no case that establishment of the 

CBWTF requires prior EC under Entry 7(d) of EIA Notification, 

2006. On the other hand, the very application is filed based only 

on the amendment dated 17.04.2015 in the EIA Notification, 2006 

YorSynergy Waste Mana geme Pvt. td. 

25 

300



where Entry 7(da) was inserted requiring prior EC for 

establishment of Bio-Medical Waste Treatment Facility. In such 

circumstances, when the case of the applicant is only that 

respondent No.3 is bound to take prior EC, as the project for 

establishment of Bio-Medical Waste Treatment Facility Plant would 

come under Entry 7(da), we hold that the question whether 

dehors of amendment dated 17.04.2015 prior EC is required for 

the project is not to be decided in the application in view of the 

pleadings. Moreover, when entry 7(da) is inserted in the Schedule 

providing the requirement of prior EC for Bio-Medical Waste 

Treatment Projects, Entry 7(d) no more applies to a Bio-Medical 

Waste Treatment Project. When there is a specific entry to cover 

a particular type of industry or activity, only that Entry in the 

Schedule will apply. If based on the decision of the Principal 

Bench in Haat Supreme Wastech Private Ltd (supra) that prior EC 

is required for all projects is to be implemented for all projects of 

CBWTF that came into existence subsequent to 14.09.2006, the 

date of commencement of the EC Notification, 2006, even Shree 

Consultants common facility for Bio-Medical Waste Treatment and 

Disposal, the appellant in appeal Nos.46 & 47 of 2013, that 

challenged the order of Consent to establish granted to 

Respondent No.3 before the Tribunal, may also require prior EC. 

As the object and intent of EIA Notification 2006, is to require 

prior EC for all new projects or activities listed in the Schedule to 

the Notification, expansion or modernization of existing pro ects 
ForSynergy Waste Managem, Frr.Lta. 
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or activities listed in the Schedule or any change in product-mix in 

an existing manufacturing units included in the Schedule, we 

cannot hold that prior EC is required for all those projects which 

came into existence after 14.09.2006 and prior to 17.04.2015. 

30. Then the question is whether the CBWTF of 

Respondent No.3 was established prior to 17.04.2015 and if not 

whether EC is mandatory. The argument of the learned counsel 

appearing for the applicant is that the CBWTF would stand 

established only on obtaining a Consent to establish, then 

completing the construction and installing the machinery and 

equiipment, complying with all the requirements and then obtain 

Consent to operate under Rule 25 of the Water (Prevention and 

Control of Pollution) Act, 1974 and Rule 21 of the Air (Prevention 

and Control of Pollution) Act, 1981. The argument of the learned 

counsel is that though Respondent No.3 obtained a Consent to 

establish the unit on 24.11.2012, the Consent to operate was 

granted for the first time only on 11.02.2016 i.e., subsequent to 

17.04.2015 after the coming into effect of the amendment and 

therefore Consent granted to operate without EC is not valid. 

Though the Consent to operate granted on 11.02.2016 was only 

for a period of six months, it is not disputed that subsequently the 

order of Consent was renewed and at present there is a valid 

Consent to operate enabling Respondent No.3 to continue to 

operate the plant. The argument of the learned Counsel appearing 
FotSYnergy Waste Manage  enr  Pvt.  1,ta. 
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for the applicant is that though an application for Consent to 

operate was submitted before the KSPCB before 17.04.2015, it 

was returned by the KSPCB and was represented only on 

19.01.2016 and therefore as it is subsequent to 17.04.2015, 

Consent to operate should not have been granted without prior 

EC. 

31. Learned Counsel appearing for Respondent No.3 would 

argue that Respondent No.3 could not proceed with the 

establishment of the CBWTF, as the rival plants challenged the 

order of Consent to establish first before the Karnataka State 

Appellate Authority and thereafter before the Tribunal and once 

the appeals were dismissed by the Tribunal on 14.07.2014, steps 

were taken to establish and the entire establishment of the facility 

was completed before 17.04.2015 and in fact an application for 

Consent to operate was filed on 04.03.2015 before EIA 

Notification 2006 was amended by S.0 1142(E) dated 17.04.2015 

and therefore there is no merit in the contentions of the learned 

counsel appearing for the applicant. 

32. Before proceeding further certain undisputed facts are 

to be borne in mind. Respondent No.3 filed an application for 

establishing the CBWTF on 25.02.2012. Consent to establish was 

granted on 24.11.2012. The said order of Consent was challenged 

before Karnataka State Appellate Authority in Appeal Nos. 48 & 
rorSyriergy Watice 
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49 of 2012. An order of stay of operation of the Consent was 

granted. Those appeals were dismissed on 20.04.2013. The 

orders of the Karnataka State Appellate Authority were challenged 

before the Tribunal in Appeal Nos. 46 & 47 of 2013. They were 

dismissed only on 14.07.2014. Therefore, even though Consent to 

establish was granted on 25.02.2012, as they were challenged 

before the Karnataka State Appellate Authority as well as before 

the Tribunal, the question was finally resolved in favour of 

Respondent No.3 only on 14.07.2014. The KSPCB, pursuant to the 

directions, made available copies of the file relating to the renewal 

of Consent to operate granted to Respondent No.3, which contain 

the copy of application for Consent to establish, the order of 

Consent to establish, the application submitted for Consent to 

operate, the report of the inspection and the order for granting 

renewal of Consent. From the records it is clear that Respondent 

No.3 after establishing the plant, submitted the application dated 

04.03.2015 for grant of Consent to operate the facility under the 

Water (Prevention and Control of Pollution) Act, 1974 and Air 

(Prevention and Control of Pollution) Act, 1981. True, the 

applications were returned and resubmitted only on 18.01.2016 

and thereafter by order dated 11.02.2016 Consent to operate was 

granted in favour of Respondent No.3. The Consent to operate 

granted on 11.02.2016 was later renewed as is clear from the 

copies of the order made available by the KSPCB. The renewal 

orders of Consent granted to Respondent No.3 under the-Water 

Tcr7,11,-271,1vIkate anag nt Pvt.Ltd. 
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(Prevention and Control of Pollution) Act, 1974 and Air 

(Prevention and Control of Pollution) Act, 1981 are appealable 

orders but those orders are not challenged in appeals. 

33. From the materials placed before the Tribunal, it is clear 

that the appellant in Appeal Nos. 46 & 47 of 2013 challenged the 

order of Consent to establish granted to Respondent No.3 on 

24.11.2012, and got an order of stay and thus prevented 

Respondent No.3 from establishing the Common Bio-Medical 

Waste Treatment Facility. Therefore Respondent No.3 cannot be 

found fault for not completing the process of establishment before 

14.07.2014, when the appeals were finally disposed by the 

Tribunal. The relevant documents filed by the KSPCB establish 

that after 14.07.2014, Respondent No.3 has completed the 

establishment and even applied for Consent to operate on 

04.03.2015. Therefore, though it was returned and resubmitted 

by Respondent No.3 only on 18.01.2016, it is clear that 

Respondent No.3 had completed the establishment of the unit 

before 04.03.2015, one month prior to the date of coming into 

force of the amendment dated 17.04.2015 to the EIA Notification, 

2006. Moreover, what is provided under Para 2 of Regulations, 

2006 is to obtain prior EC before establishment and not before the 

Consent to operate. Consent to establish and Consent to operate 

are two different concepts. The Consent to establish has to be 

obtained by the Project Proponent, before proceeding with the 

FOISynergy Waste Manage  nt Pvt .L.ra  
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construction or establishment of the project. Once the project is 

established, complying with the conditions if any in the order of 

Consent to establish, the Project Proponent has to apply for 

Consent to operate. The Consent to operate has to be granted 

satisfying that the Project Proponent has established the project 

in accordance with the conditions of the order of Consent to 

establish and is satisfied with the Pollution Control Measures 

having been adequately taken. When Para 2 of the Regulations 

2006, clearly mandates prior EC, before establishing and even 

before carrying on with the construction work of the project, it 

cannot be contended that EC is mandatory before getting the 

Consent to operate. The purpose of obtaining prior EC is to avoid 

any potential negative impact of the project on environment and 

it is based on Environment Impact Assessment undertaken at the 

planning stage of the project itself for selecting environmentally 

compatible sites, process technologies and required 

environmental safeguards. Once the project is already 

established, no such exercise can be undertaken. Therefore, the 

EIA Notification, 2006 provides prior EC, not post EC. True, if 

prior EC is a prerequisite to establish the industry/unit/project, 

no Consent to operate could be granted before the Project 

Proponent satisfies that requisite EC has already been granted in 

his favour. If that be so, we cannot agree with the submission of 

the learned counsel appearing for the applicant that the Consent 

to operate granted in favour of Respondent No.3 by the KSPCB on 
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11.02.2016 for the period upto 30.06.2016 or its subsequent 

renewal on 17.08.2016 for the period upto 30.06.2021, are 

invalid. 

34. The fact that the Respondent No.3 was having a valid 

consent to establish granted on 24.11.2012, a Consent to 

operate which is valid upto 30.06.2016 and was also having a 

valid authorisation under Bio-Medical Waste (Management and 

Handling) Rules, 2016 is not disputed. The fact that they were 

subsequently renewed and in such circumstances, we hold that 

the applicant in the application has only contended that 

Respondent No.3 has not obtained prior EC, as the project of 

CBWTF was included under Entry 7(da) and not on the basis that 

prior EC is necessary under Entry 7(d) as originally stood before 

the amendment dated 17.04.2015 and at present there is valid 

Consent under the Water (Prevention and Control of Pollution) 

Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981, 

and also authorization under Bio-Medical Waste (Management & 

Handling) Rules, 2016 is not disputed as the amendment under 

S.O. 1142(E) Notification dated 17.04.2015 is only prospective 

and not retrospective, the Common Bio-Medical Waste Treatment 

Facility run by Respondent No.3 cannot be directed to be closed 

for want of EC. As Respondent No.3 is having a valid Consent 

to operate under the Water (Prevention and Control of Pollution) 

Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981 
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and also the authorisation under the Bio-Medical Waste 

(Management and Handling) Rules 2016, we find no merit in the 

application. The application is dismissed with no order as to costs. 

Justice M.S. Nambiar 
Judicial Member 

Shri P.S. Rao 
Expert Member 
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State Level Environment Impact Assessment Authority, Uttar Pradesh 

Directorate of Environment, LIP. 
limed Khana- I , (on0 I Napa, WA now - 226 0 HI 
Phone 91-522-1300 541, Fax t 91522-2300 543 
E. mad : dnruptkokPyahoo.com  

Websitt : www.sciaaup,com 

Minutes of the 686th  Meeting of the State Level Environment Impact 

Assessment Authority, LIP ISEIAA) held on 02.01.2023  

The meeting of 686th State Level Environment Impact Assessment Authority, UP 
(SEIAA) was held on-line on 02.01.2023 the Directorate of Environment. The following were 
present in the meeting:- 

1. Shri Paras Nath Member, SEIAA, U.P 
Z. Shri Ajay Kumar Sharma Member Secretary, SEIAA, 11.P 

686th State Level Environment Impact Assessment Authority, UP (SEIAA) meeting was 
convened and conducted in reference to the letter no. 1591/81-7-2022 dated 26-12-2022 of 
Department of Environment Forest and Climate Change, UP. 

Agenda A- Riaplies 

1. Expansion of TCS Noida IT SEZ Campus at Plot No. 1. Sector-157, Noida, District-
Gautam Budh Nagar, U.P., M/s Tata Consultancy Services, TCS House, Raveline  
Street Fort, Mumbai. File No. 7097/6891/Proposal No. SiA/UP/MIS/77107/2022 

SEIAA noted that in its 646th meeting SEIAA opined that project proponent shall 
submit land ownership papers along with maps (building plans) approved by Noida 
Development Authority, certified compliance report from IRO, MoEFCC, Gol, Lucknow 
and details of Court cases, If any, The project proponent has submitted his reply vide 
letter dated 10.10.2022. After reviewing the reply in light of discussion held in SEIAA 
meeting no. 597 dated 05.05.2022. SEIAA opined to accept the recommendation of 
SEAC-1 and grant EC to the said project along with ail the general and specific 
conditions as suggested by SEAC-1. In addition to the conditions imposed by SEAC, 
SEIAA added following additional specific conditions:- 
1 The project proponent shall submit within the next 3  months the details of solar 

power plant and solar electrification details within the project. 
2- The project proponent shall ensure to plant broad leaf trees and their 

maintenance. The CPCB guidelines in this regard shall be followed. 
3- The project proponent shall submit within the next  3 months the details  on 

quantification of year wise CER activities along  with cost and other details. CER 
activities must not be less 2% of the project cost. The CER activities should be 
related to mitigation of Environmental Pollution and awareness for the same. 

4- The project proponent shall submit within the next 3 months the details of 
estimated construction waste generated during the, construction period and its 
management plan. 

5- The project proponent shall submit within the next 3 months the details of 
segregation plan of MSW. 
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6- The project proponent shall ensure that waste water is properly treated In STP and 
maximum amount should be reused for gardening flushing system and washing 

etc. For reuse of water for Irrigation sprinkler and drip irrigation system shall be 
installed and maintained for proper function. Part of the treated sewage, if 
discharged to sewer line, shall meet the prescribed standards for the discharge. 

7- Under any circumstances untreated sewage shalt not be discharged to municipal 

sewer line. 
a- The project proponent will ensure that proper dust control arrangements are 

made during construction and proper display board Is installed at the site to inform 
the public the steps taken to control air pollution as per the Construction and 
Demolition Waste Management Rules. 

9- The project proponent shall install micro solar power plants, toilets in nearby 

villages, public place or school from CER fund of the project for which E.0 is granted 
in addition to and water harvesting pits and carbon sequestration parks / designed 
ecosystems. 

10- A certificate from Forest Department shall be obtained that no forest land is 
involved and if forest land is involved the project proponent shall obtain forest 
clearance and permission of Central and State Government as per the provisions 
of Forest (conservation) Act, 1980 and submit before the start of work, 

11- In compliance to Hon`ble Supreme Court order dated 13101/2020 in IA no. 
158128/2019 and 158129/2019 in Writ petition no. 13029/1985 (MC Mehta Vs 
G01 and othersi-anti-smog guns shall be installed to reduce dust during excavation. 

12- If the proposed project is situated in notified area of ground water extraction, 
where creation of new wells for ground water extraction is not allowed, 
requirement of fresh water shall be- met from alternate water sources other than 

ground water or legally valid source and permission from the competent authority 
shall be obtained to use it. 

13- Provision for charging of electric vehicles as per the guidelines of Gol GoUP 
should be submitted within the next 3 months. 

14- PP should display EC granted to them  on their website. 6-monthly compliance 
report should be displayed on their website and to be given every six month to 
residents / occupants of the building. 

15- EC is granted with the condition that EC is valid only for the building plan which 
has been submitted by PP for seeking EC. In case approved building plan is 
different from the one submitted for seeking EC then this EC will stand null and 
void. 

16- Guidelines issued by CAAQMS for NCR region regarding the use of DG sets during 
construction and operational phase should be followed. 

2.  Letter of Mr. Neeraj Agarwal dated 24-11-2022 and 17-11-2022- regarding 
clarification to obtain Environment Clearance for CBWTF existing before 17.04.2015. 

SEIAA gone through the letter of Shri Neeraj Agrawal, Director Synergy Waste 
Management Pvt. Ltd. regarding the above subject In which they have informed that 
existing CBWTF facility is in operation since 2002. MoEFCC vide its amendment 5.0, 
1142(E) dated 17.04.2015 made further amendment to the notification of the Gol no. 
5.0. 1533(E) dated 14.09.200 inserting biomedical waste treatment facility as 7(da), 

Director. '—iywk- Cio p)r—, 
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Hence, SEIM opined that the project proponent should proceed as per El A 
notification, 2006 (as amended). 

Agenda B-704th SkAL-2 Meeting Dated 24/1112022 

I. ")aypee Greens Aman" at Sector - 151, Noida, District Gautrna Budh Nagar, U.P., M/s 
laypee Infratech Limited, File No. 7314/7206/Proposal No. SIA/UP/INFRA2/403586/ 
2022 

SEIAA agreed with the recommendations V SEAC- 2 to close/ delist the file as the 
project proponent did not appear and open only after submission of online request on 
prescribed online portal. A letter shall be send to DM, Gautam Buddha Nagar; and CEO, 
Noida Development Authority to ensure that no construction activity is started until valid 
EC is obtained and in case construction has been carried out without valid EC then work 
should be stopped and legal action should he initiated against the PP. 

2. City Side Development Project village- Farukhabad Chillavan, Tchsil - Saroini Nagar, 
Lucknow, M/s Adani Airport Holdings Limited. File No. 7320/7087/Propusal No. SIA/UP/ 
INFRA2/404080/2022 

SEIAA took note of comments recorded by SEAC-2. 

Ordinary Earth Mining Project at Gate No.-342, Village- Himmatnagar, Tehsil- Dhaulanat  
District- Hapur, U.P., M/s S A Traders, Shahid Ali, Area-13013 ha., File No. 7327/Proposal  
No. $1A/UP/MIN/404998/2022  

In light of discussion held in SEIAA meeting no. 597 dated 05.05.2022. SEIAA opined 
to accept the recommendation of SEAC-2 arid grant EC to the said project along with all 
the general and specific conditions as suggested by SEAC but SEIAA replaces the specific 
condition regarding cluster certificate as If in future during the progressive mining this 
lease area becomes part of cluster i.e. area equal to or more than 5 ha., limited to B-1 
category, then additional conditions based on the EIA conducted by the concerned lease 
holders shall be imposed and joint EMP shall be implemented. The lease holder shall 
mandatorily follow all the imposed conditions otherwise it  will amount to violation of E.C. 
conditions. If the certificate related to cluster provided by the competent authority is 
found false or incorrect then punitive actions as per the law shall be initiated against the 
authority issuing the cluster certificate" and adding following conditions:- 
1, Validity period of this EC is 3 months from the date of issue as the Lol has been issued 

for  a period of 3 months or co-terminus with the validity of current mine plan or 
current lease period whichever is earlier. After this period the EC will become  null  and 
void. 

2. A certificate from Forest Department shall be obtained that no forest land is involved 
in mining or as a route and if forest land is involved the project proponent shall obtain 
forest clearance and permission of Central and State Government as per the 
provisions of Forest (conservation) Act, 1980 and submit before the start of work. 

3. The mining lease holders shall, after ceasing mining operations, undertake re-grassing 
the mining area and any other area which may have been disturbed due to their 
mining activities and restore the land to a condition which is fit for growth of fodder, 
flora fauna etc. 

4. If the proposed project is situated in notified area of ground water extraction, where 
creation of new wells for ground water extraction is not allowed, requirement of fresh 
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water shall be met from alternate water sources other than ground water or legally 

valid source and permission from the competent authority shall be obtained to use it. 

5. Project Proponent should submit action plan for carrying out plantation at least 
@LOD() plants / ha of lease area. In this case, PP should prepare a plan, duly approved 
either by Forest Department or Horticulture Department, for planting at least 2,000 

plants, either on government land or community land, within a periphery of 5 km from 
the boundary of the lease area along with provision for maintenance for 5 years. 
Survival of plants should not be less than the survival rate notified by Uttar Pradesh 

Forest Department otherwise it will be treated as violation of EC condition, 

6. in consultation with District Environment Authority or an Authority nominated by 

concerned DNI, project proponent will prepared a conservation and management plan 
for rejuvenation and management of water bodies having total surface area of more 
than 10- ha. Funds for the same will be kept in a separate bank account and six 

monthly compliance status will be presented by project proponent before the 
nominated authority in the District. 

7. Department of Geology and Mines, Government of Uttar Pradesh and / or concerned 
district administration, before releasing the security  deposit to Project Proponent will 
ensure that Project Proponent has fully complied with the EC conditions. Non-
compliance, if any, should be reported to UPSPCB for appropriate legal action and 

recovery of compensation. 
8. Any application for transfer of this EC, during its validity period unless it is cancelled 

by a competent authority, has to be necessarily accompanied with status of 
compliance of EC conditions duly certified by IRO MoEFCC, Go!, Lucknow. 

9. if the air quality deteriorates due to mining, then District Administration & 
Directorate of Mining should ensure that mining be stopped immediately. Adequate 
measures be taken for restoring air quality and mining should commence only when 
air quality attains the prescribed standards. 

4. "Building Stone fKhanda  Gitti, Boulder, Ballast, Red morrum) Mining Project" at Araji  
No.: 1498, Khand No: 04, Village:Pahra, Tehsil: Sadar, District: Mahoba, Shri Ram Gapal  
Singh, Area: 0.546 Ha., File No. 6758/Prgposal No. SIA/UP/MIN/69770/2021 

In  light of discussion held in SEIAA meeting no. 597 dated 05.05.2022.  SEIAA opined to 
accept  the recommendation of SEAC-2 and grant EC to  the said project along with all the 
general and specific conditions  as suggested by SEAC-2 adding following specific 

conditions:- 
1. Validity period of this EC is 5 years from the date of issue as the Lot has been issued 

for a period of 5 years or co-terminus with the validity of current mine plan or current 
lease  period whichever is earlier. After this period the EC will become null and void. 

2. Directions/suggestions given during public hearing and commitment made by the 

project proponent should be strictly compiled. 
3. A certificate from Forest Department shall be obtained  that no forest land is involved 

in mining or as a route and if forest land Is involved the project  proponent shall obtain 
forest clearance and permission of Central and  State Government as per the 
provisions of Forest (conservation) Act, 1980 and submit before the start of work. 

4, The  mining lease holders shall, after ceasing mining operations, undertake re-
grassing the mining area and any other area which may have been disturbed due to 
their mining activities and restore the land to a condition which is fit for growth of 
fodder, flora fauna etc. 
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5. Three tier green shelter belt of 7.5m width should be developed on the periphery of 
mine lease area, Local arid native species should be planted in consultation with 

Forest/Horticulture Department/Agriculture University. 
6. Plan for using the mine void for productive use in consultation with local 

administration and grcmi-panchayat, 

7. If the proposed project is situated in notified area of ground water extraction, where 
creation of new wells for ground water extraction is not allowed, requirement of 
fresh water shall be met from alternate water sources other than ground water or 
legally valid source and permission from the competent authority shall be obtained 
to use It 

8. Project Proponent should submit action plan for carrying out plantation at least 
@1,000 plants / ha of lease area. In this case, PP should prepare a plan, duly approved 
either by Forest Department or Horticulture Department, for planting at least 1,000 
plants, either on government land or community Land, within a periphery of 5 km 
from the boundary of the lease area along with provision for maintenance for 5 years. 
Survival of plants should not be less than the survival rate notified by Uttar Pradesh 
Forest Department otherwise it will be treated as violation of EC condition_ 

9. In consultation with District Environment Authority or an Authority nominated by 
concerned DM, project proponent will prepared a conservation and management 
plan for rejuvenation and management of water bodies having total surface area of 
more than 5 ha. Funds for the same will  be  kept in a separate bank account and six 
monthly compliance status will be presented by project proponent before the 
nominated authority in the District. 

10. Department of Geology and Mines, Government of Uttar  Pradesh  and / or  concerned 
district administration, before releasing the security deposit to Project Proponent will 
ensure that Project Proponent has fully compiled with the EC conditions. Non-
compliance, if any, should be reported to UPSPCB for appropriate legal action and 
recovery of compensation. 

11. Any application for transfer of this EC, during its validity period unless it is cancelled 
by a competent authority, has to be necessarily accompanied with status of 
compliance of EC conditions duly certified by IRO, MoEFCC, Gol, Lucknow. 

12. Number of mining projects are corning up In district. Department of Geology & Mines, 
GoUP to carry out regional EIA-EMP report including carrying capacity of 
environmental components to assess the capacity to further bear the pollution load 
for such areas within a period of 1 year and submit the same to SEIAA, UP for 
evaluation. 

13. Department of Geology & Mines, GoUP in consultation with UPSPCB will establish 
required number of CAAQMS in district within a period of one year arid submit gece 
referenced map of these stations along with data. Details of existing CAAQMS, if any, 
be submitted within a period of three months. 

14. Large number of mining projects are ongoing as well as new mining leases are coming 
up  in the district. A reference be sent to DGM and MS, SPCB for preparing mitigation 
plan for controlling air pollution in the district especially in mining areas. 

15. If the air quality deteriorates due to mining, then District Administration & 
Directorate of Mining should ensure that mining be stopped immediately. Adequate 
measures be taken for restoring air quality and mining should commence only when 
air quality attains the prescribed standards. 
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5. Office Building Protect located at Plot No.-  09 Sector-127, Noida, District- Gautarn 
Buddha Nagar, M/s Hotel Library Club Private Limited,  Shri Raleev Sharma, File No. 
7342/Proposal No. SIA/UP/I NFRA2/405792/2022 

SEIAA took note of comments recorded by SEAC-2. 

Daulatpur Soil Mining Protect at Khasra No- 43, 127iya208, 126mi, 153, 154, 155, 157rni  

191, 195, Village -  Daulatpur Mu. Tahsil.- Puwanya, District-  Shahjahanpur, U,P. (Leased 

Area: 4.935 Ha.) By Rajesh  Kumar Verma. File No. 7332/Proposal No. SIA/UP/MIN/ 
405996/2022  

In light of discussion held in SEIAA meeting no. 597 dated 05,05.2022. SEIAA opined 
to accept the recommendation of SEAC-2 and grant EC to the said project along with all 
the general and specific conditions as suggested by SEAC but EC wilt be issued only after 
submission of notarized NOC between land owners and project proponent and NOC 
from bank if the land is mortgaged. SEIAA replaces the specific condition regarding cluster 
certificate as 'if in future during the progressive mining this lease area becomes part of 
cluster i.e. area equal to or more than 5 ha., limited to B-1 category, then additional 
conditions based on the EIA conducted by the concerned lease holders shall be imposed 
and joint EMP shall be implemented. The lease holder shall mandatorily follow all the 
imposed conditions otherwise it will amount to violation of E.C. conditions. If the 
certificate related to cluster provided by the competent authority is found false or 
incorrect then punitive actions as per the law shall be initiated against the authority 
issuing the cluster certificate' and adding following conditions:- 
1. Validity period of this EC is 6 months from the date of issue as the Lai has been issued 

for a period of 6 months or co-terminus with the validity of current mine plan or 
current lease period whichever is earlier. After this period the  EC will become null and 
void. 

2, A certificate from Forest Department shall be obtained that no forest land is involved 
in mining or as a route and if forest land is involved the project proponent shall obtain 
forest clearance arid permission of Central and State Government as per the 
provisions of Forest (conservation) Act, 1980 and submit before the start of work. 

3. The mining lease holders shall, after ceasing mining operations, undertake re-grassing 
the mining area and any other area which may have been disturbed due to their 
mining activities and restore the land to a condition which is fit for growth of fodder, 
flora fauna etc. 

4. If the proposed project is situated in notified area of ground water extraction, where 
creation of new wells for ground water extraction is not allowed, requirement of fresh 
water shall be met from alternate water sources other than ground water or legally 
valid source and permission from the competent authority shall be obtained to use it. 

5. Project Proponent should submit action plan for carrying out plantation at least 
@1,000 plants / ha of lease area. In this case, PP should prepare a plan, duly approved 
either by Forest Department or Horticulture Department, for planting at least 1,000 
plants, either on government land or community land, within a periphery of 5 km from 
the boundary of the lease area along with provision for maintenance for 5 years. 
Survival of plants should not be less than the survival rate notified by Uttar Pradesh 
Forest Department otherwise it will be treated as violation of EC condition. 

6. In consultation with District Environment Authority or an Authority nominated by 
concerned DM, project proponent will prepared a conservation and management plan 
for rejuvenation and management of water bodies having total surface area of more 
than 5- ha, Funds for the same will be kept in a s parate bank account and six monthly 
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compliance status will be presented by project proponent before the nominated 
authority in the District. 

7. Department of Geology and Mines, Government of Uttar Pradesh and / or concerned 
district administration, before releasing the security deposit to Project Proponent will 
ensure that Project Proponent has fully complied with the EC conditions. Non-

compliance, if any, should be reported to UPSPCB for appropriate legal action and 
recovery of compensation. 

8. Any application for transfer of this EC, during its validity period unless it is cancelled 

by a competent authority, has to be necessarily accompanied with status of 

compliance of EC conditions duly certified by IRO, MoEFCC, Gol, Lucknow. 
9. If the air quality deteriorates due to mining, then District Administration & 

Directorate of Mining should ensure that mining be stopped immediately. Adequate 
measures be taken for restoring air quality and mining should commence only when 
air quality attains the prescribed standards. 

7. Expansion of Existing Production Capacity of TMT Bar/MS Bar from 54000 MTA to 
110000 MTA through continuous casting machine (CCM) dud instdIldtiun of two 

induction furnace of capacity 15 MT each for manufacturing of M.5 Billets/M.S. Ingot 
having installed capacity 118800 MTA at Village Salarpur, Tehsil - Jansath, District -  
Muzaffarnagar, U.P., M/s Swarup Rolling Milk Limited. File No. 7344/Proposal No.  
SIANP/I ND1/405956/ 2022 

SEIAA agreed with the recommendation of the SEAC-2 to issue standard terms of 
reference prescribed by MoEFCC along with additional ToR for the preparation of EIA 
adding the following conditions:- 

1. The Project proponent shall submit certified compliance report of earlier EC valid 
CTO, CTE along with EIA. 

8. "R.S. Residency Affordable Houses", 117 Kailash Residency, Mandi Road Jhansi, MSD 
Infrabuild Private Limited., File No. 7334/Proposal No. SIA/UP/INFRA2/400984/2022 

SEIAA  agreed with the recommendations of SEAC- 2 to close/ delist the file as  the 

project proponent did not appear and open only after submission of online request on 

prescribed online portal. A letter shall be send to DM, Jhansi; to ensure that no 
construction activity Is started until valid EC is obtained and in case construction has been 
carried out without valid EC then work should be stopped and legal action should be 
initiated against the PP. 

9. "Building Stone (Khanda, Giitl Boulder, Ballast) Mining Project" at Ara No.: 122, Khand  
No. 04, Village: Chitaiyan, Tehsil: Sadar, District: Mahoba, Shri Arun Kumar Pa hadi, 
Area: 1.012 Ha., File  No. 6611/Proposal No. SIA/UP/MIN/67254/2021 

In light of discussion held in SEIAA meeting no. 597 dated 05.05.2022 SEIAA opined to 
accept the recommendation of SEAC-1 and grant EC to the said project along with all the 
general and specific conditions as suggested by SEAC-2 but  EC to be Issued only  ;tier 
Submission  of le01131eXhaZI  maD. adding following specific conditions:- 
1. Validity period of this EC is 5 years from the date of issue as the Lot has been issued 

for a period of 5 years or co-terminus with the validity of current mine plan or current 
lease period whichever is earlier. After this period the EC will become null and void. 

2. Directions/suggestions given during public hearing and commitment made by the 
project proponent should be strictly complied, 

3. A certificate from Forest Department shall be obtained that no forest land is involved 
in mining or as a route and if forest land is involved the project proponent shall obtain 
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forest clearance and permission of Central and State Government as per the 
provisions of Forest (conservation) Act, 1980 and submit before the start of work, 

4. The mining lease holders shall, after ceasing mining operations, undertake re-grassing 
the mining area and any other area which may have been disturbed due to their 
mining activities and restore the land to a condition which is fit for growth of fodder, 
flora fauna etc. 

5. Three tier green shelter belt of 73m width should be developed on the periphery of 
mine lease area. Local and native species should be planted in consultation with 
Forest/Horticulture Department/Agriculture University. 

6. Plan for using the mine void for productive use in consultation with local 
administration and gram-panchayat. 

7. if the proposed project is situated in notified area of ground water extraction, where 
creation of new wells for ground water extraction is not allowed, requirement of fresh 
water shall be met from alternate water sources other than ground water or legally 
valid source and permission from the competent authority shall be obtained to use it. 

8. Project Proponent should submit action plan for carrying out plantation at least 
@1,000 plants / ha of lease area. in this case, PP should prepare a plan, duly approved 
either by Forest Department or Horticulture Department, for planting at least 2,000 
plants, either on government land or community land, within a periphery of 5 km from 
the boundary of the lease area along with provision for maintenance for 5 years. 
Survival of plants should not be less than the survival rate notified by Uttar Pradesh 
Forest Department otherwise it will be treated as violation of EC condition. 

9. in consultation with District Environment Authority or an Authority nominated by 
concerned DM, project proponent will prepared a conservation and management plan 
for rejuvenation and management of water bodies having total surface area of more 
than 10 ha. Funds for the same will be kept in a separate bank account and six monthly 
compliance status will be presented by project proponent before the nominated 
authority in the District. 

10. Department of Geology and Mines, Government of Uttar Pradesh and / or concerned 
district administration, before releasing the security deposit to Project Proponent will 
ensure that Project Proponent has fully compiled with the EC conditions. Non-
compliance, if any, should be reported to UPSPCB for appropriate legal action and 
recovery of compensation. 

11. Any application for transfer of this EC, during its validity period unless it is cancelled 
by a competent authority, has to be necessarily accompanied with status of 
compliance of EC conditions duly certified by IRO, MoEFCC, 641, Lucknow. 

12. Number of mining projects are coming up in district. Department of Geology & Mines, 
GoUP to carry out regional EIA-EMP report including carrying capacity of 
environmental components to assess the capacity to further bear the pollution load 
for such areas within a period of 1 year and submit the same to SEIAA, UP for 
evaluation. 

13, Department of Geology & Mines, GoUP In consultation with UPSPCB will establish 
required number of CAAQMS in district within a period of one year and submit geo-
referenced map of these stations along with data. Details of existing CAAQMS, if any, 
be submitted within a period of three months. 

14. Large number of mining projects are ongoing as well as new mining leases are coming 
up in the district. A reference be sent to DGM and MS, PCB for preparing mitigation 
plan for controlling air pollution In the district especially in mining areas. 

15. If the air quality deteriorates due to mining, then District Administration & Directorate 
of Mining should ensure that mining be stopped Immediately. Adequate measures be 
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taken for restoring air quality and mining should commence only when air quality 
attains the prescribed standards. 

In. Common Bic) Medical Waste Treatment Facility (CBWTFI at Khasra No. 1577 & 2133 at 
VIllaee-Bhadon- Mahul, P.0-Martingani, Distt.-Azarneark U.P., M/s Silicon Biotech 
Private Limited, Shri Vinay Kumar Rai, File No.  6695/Proposal No. SIA/UP/MIS/68910/ 
2021  

In light of discussion held in SEIAA meeting no. 597 dated 05,05.2022, SEIAA opined 
to accept the recommendation of SEAC-1 and grant EC to the said project along with 
general and specific condition adding specific condition as follows:- 
1. To install online motoring system of Incinerator. 
2. Directions/suggestions given during public hearing and commitment made by the 

project proponent should be strictly complied. 
3. The unit shall strictly comply with the cPrfiguidelines for setting up the Common Biv 

Medical Waste Treatment Facility (CBWTF). 
4. Proponent shall strictly comply the design criteria for incinerator, autoclave, shedder 

and all other requirements including bar t.t.a..Thig etc.. as per the CPCB guidelines. 
5. The unit shall strictly ensure mercury waste management at health care facility as per 

the CPCB guidelines. 
6. The unit shall establish Standard Operating Procedure for waste collection, handling 

transportation, treatment and disposal as per Biomedical Waste Management Rules 
2016. 

7. Zero Liquid Discharge (ZLD) status shall be maintained all the time, 
8. The project proponent shall comply with the Environmental standards notified by 

MoEF8LOC for incinerators along with the technology/guidelines. 
9. The project proponent shall submit the schedule for training of various categories of 

employee Involved in Blo-medical waste management at various levels of Bio-medical 
waste handling and treatment at Bio-Medical treatment facility within next 3 months 
to SEIAA U.P. 

10. Authorization from UPPCB under Bio-medical waste (Management and Handling) rule, 
2016 shall be obtained. 

11. The unit shall develop 33% of plot area as a green belt within premises as per the CPCR 

guidelines. 
12. The project proponent shall obtain the forest clearance and permission of Central and 

State Government as per law under the provisions of Forest (conservation) Act, 1980 
before the start of work, 

 

Assistant Nodal/Nodal Officer 
SEIAA, UP 
MOM prepared by Svcrytariat In consultation with 
Chairman& Members on the basis of decisions 
taken by .SE urlrid the meeting, 

(Ajay Kumar Sharma) 
Member-Secretary 

SEIAA 

(Pares Nath) 
Member 
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